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THR ANDHRA PRADESH MANDALA PRAJA
PARISHADS, ZILLA PRAJA PARISHADS AND
ZILLA PRANALIKA ABHIVRUDHI MANDALS
ACT, 1986 - -

-F

AQT No. 31 OF 1986.
[ 13th. September. 1986 |

An Act to provide for the coustitution of Mandala 95
Praja Parisbads, Zilla Praja Parishads and Zilla
Pranalika, Abhivrudhi Mandals and for other matters
incidental thereto,

Be it enactad by ths Legislative Assembly of the
wate of Andhra Pradnsh in the Thirty-seventh year of
She Republic of India a5 follows : ‘ NS

CHAPTER-T B
Preliminary ~

1. (1) This act may be called the Andhra Pradesh shon tinte.
Mandala Praja Parishads, Zilla Praja Parishads and :uatasd

Zilla Pranalika Abhivrudhi Mandals Act, 1986. ' meaw
(2) It extends to the whole oy the State” of
Andhra Pradesh. :
(3) 1t shall come into force on such date and Mo
. in such areas as the Government may, by notiflcation, or.
appoint and they may appoint different dates for - . a
different areas and for different provisions. s

2. In this Act, unless the context otherwise )
requires :— E_ faitions.

(2) ‘Andhra Arca’ means thé teritorics ot the
State of Andhra Pradesh other than the Telangana area;

(b) ‘Backward Classes’ means dny socially and -
educationally backward classes of citizens recognisad

by the Governm: nt for purpose of Clause (4) of article
15 of the Qonstitution of India ;

(¢} “‘Chairman’ means the Chairman of a Zilla
Praja Parishad clected unde rsection 44;

*Rec jved the assend of the Governor on the 11th Se»ember, 1986, For Statement
of Objects and Reasons Ple se s:¢ the ABdhra Hrodose Gazgle Part [V-A,

gxtcaordinary, dated the 23rd July, 1986 pages 97 & 93,
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.. (d) “Collector’ means any Officer incharge of a

_:-"'Rcvenue Division .and includes a Deputy Collector, a

Act 2 of
1564,

ActT of
1974,

“Act 2 of
1964.

Act 1l of -
1056, .

- under- this Act;

- -Sub-Collector and an Assisttaut Collector;

(e) ‘Government’ means the State Government é
(f) ‘Gram Panchayat’ means & Gram Panchaya-

- constituted under -the Andhra Pradesh Gram Pancha
_yats Act, 1964; _

(g) ‘Mandal’ means such area in a district as

 ‘may be declared by the Government by notification to

be a Mandal under section 3 of the Andhra Pradesh
Districts (Formation} Act, 1974;

(h) ‘Mandala Development Officer’ means the
Officer appointed by that designation by the Govern-

ment or by such other authority as may be authorised

by them in that behalf ;

(i) “Mandal Praja Parishad’ means a Mandala .
- Praja Parishad constituted under section 3 or reconsti-
tuted under that section or section 75;

. L

() ‘notification’ means a notification published

in the Andhra Pradesh Gazett and the word ‘notified’
shall be construed accordingly;

. (K) “Prescribed’ means prescribed by rules made

(1) ‘President’ means the President of a Man-

‘dala’ Praja Parishad elected under section 5;

(m) ‘registered voter in the Mandal’ or regis-

tered voter in the district’ means a person whose hame
appears in the electoral roll prepared and published

" under section '14-C -of the Andhra Pradesh Gram

Panchayats Act, 1964 for any Gram Panchayats or
Gram Panchayats comprised in the Mandal or as the
case may be, in the district; ,

(n) ‘relevant -District Boards Act’ means in.

reiation to the Andhra Area the Andhra:- Pradesh
(Andhra Area) District Boards Act, 1920 (Act XIV

‘of -1920), and in relation to the Telangana Area, the

Andhra Pradesh  Telangana Area) District Boards
Act” 1955 '

. 1389—B—14x.
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(0) ‘Scheduled Castes’ and‘ Scheduled Tribes®
shall have the meaning respectively assigned to them
in clause (24) and clause (25) of article 366 of the
Constitution of India ; -

(p) “State’ means the State of Andhra Pradesh;

(q) ‘Telangana Area, means the territories C: nt:lg A
specified _in sub-section (1) of section 3 of the States* o' 1>**
Reorganisation Act, 1956;

(r} ‘Zilla Praja Parishad’ means a Zilla Praja
Parishad Constituted under section 43 or reconstltuted
under section 735;

s) words and expressions, used but not defined Act2of -
in this Act shall have the meaning assigned to them in 1964
the relevant District Boards Act and in the Andhra
Pradesh Gram Panchayats Act, 1964 and the Andhra
Pradesh Municipalities- Act, 1965.

CHAPTER—II
ActGof

Constitution, Incorporation, Composition, Powers s
Functions, etc., of Mandala Praja Parishads.

3. (1) The Government may, by notification from Constitutior
time to time and with effect on and from such date, 323 jncos
as may be specified therein ‘constitute a Mandala Mandah
Praja Parishad for each Mandal. Parishads.

(2) Where, under sub-section (2) of section 3 Ac”ﬂf
of the Andhra Pradesh Districts (Formation) Act
. 1974, a Mandal is redelimited or a new Mancal is
formed, the Government may, by notification, recon-.
stitute the Mandala Praja Parishad for the redelimited
Mandal or constitute a new Mandala Praja Parishad
for the new Mandal. On such reconstitution or cons-
titution, the Mandala Praja Parishad or Mandala
Praja Panshads concerned functioning immediately -
before such reconstitution or constitution, shall stand
_abolished : - )

Provided that in reconstituting the Mandala Pra a
Parishad the Government may direct that the Pres:dent
the Vice-President, an elected member or a nom.mated
member of the Mandala Praja Parishad which was
functioning immediately before such redelimitation and
who is otherwise qualified t~ ‘"nld such office in the



———— -

212

reconstituted Mandala Praja Parishad -shall be the
_President, Vice-President, elected 'member or- nominate
member of the reconstituted Mandala Praja Parishad
as if he was elected or nominated, as the case may be,

to such office in the reconstituted Mandala Praja
Parishad. , _

(3) Every Mandala Praja Parishad shall, by the
name of the Mandal for which it is constituted or
reconstituted, be a body corporate having perpetual
succession and a common seal with power to acquire,
hold and dispose of property and to enter into contracts
and may by its corporate name, sue and be sued.

(4) The notification under sub-section (2) may
contain such supplemental, incidental and consequential
-provisions as the Government may deem necessary
and the Government may, from time to time, amend
any such notification.

4. (1) Every Mandala Praja Parishad shall consist Compasition
of the following members, namely : of Mandala

- (i) the Sarpanch of every Gram Panchayat it proihad.
the Mandal, ex-officio: | '

Provided that,

(2) notwithstanding anything in the Andhra
Pradesh Gram Panchayats Act, 1964; if any Sarpanch 432
of a Gram Panchayat refuses in writing addressed to
the Collector to be a member of the Mandala Praja
- Parishad or resigns such member ship or otherwise

eases t0 be such member he shall, with effect . from
the date of such refusal, resignation or cessation,
ceases to be the Sarpanch of the Gram Pauchayat
and the person who succeeds him in such office shall be
the member of the Mandala Praja Parishad;

(b) in the case of a suspended or dissolved
Gram Panchayat or in the case of 2 Gram Panchayat
for which clections could not be held for any reason,
the District Collector shall nominate a person residing
in the area within the jurisdiction of such Gram

Panchayat to be the member representing such Gram
Panchayat. ‘

ExPlanation:—For the purpose of the clause,
‘Sarpanch’ includes also the Upa-Sarpanch or the
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temporary Sarpanch, for the time being exercising the
powers and performing the functions of the Sarpanch
under section 26 of the Andhra Pradesh Gram Pancha-'
yats Act, 1964 and shall be entitled to participate
and vote at all meetings of the Mandala Praja Parishad
except in cases where the Sarpanch notwithstanding his
absence from the jurisdiction is able to attend the
meetings of the Mandala Praja Parishad but such
Upa-Sarpanch or temporary Sarpanch shall not be
entitled to be elected to the office of Vice-President.

(i) the Member of the Legislative Assembly of
the State representing a constituency which comprises
the Mandal :

Provided that a Member of the Legislative Assembly
representing a .constituecny which comprises more
than one Mandal including a portion of any Mandal
shall be a member of the Mandala Praja Parishad of
only one such Mandal which be chooses; and he shall -
also have the right to speak in and otherwise to take
part in the proceedings of, any meeting of any other
Maudala Praja Parishad constituted for each such .-
Mandala but shall not be entitled to vote at any such
meetings.

(iii) such Member of the House of the people
representing a constituency which comprises the Mandal
as the Government may, by order, specify, having
regard to his choice expressed in the prescribed manper:

Provided that.he shall also have the right to speak
in and otherwise to take part in the proceedings of any
meeting of any other Mandala Praja . Parishad Con--
stituted for other Mandals comprised within the
Constituency, but shall not be entitled to vote at
any such meetings. .

(iv) such Member of the Council of States as
the Government may, by order, specify, having regard
to his choice expressed 1n the prescribed manner;

(v) one person belonging to minorities whether
based on religion or language to be elected as member
in the prescribed manner by the President and the
members specified in clauses (i), {ii),(iii) and (iv) from
among the persons who are registered voters in. the
Mandal and who are not less than twenty one years of -
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~ age, but who are not already members of the Mandala
Praja Parishad: -

Provided that the choice exercised by—

. (ii)l_ a Member of the House of the people or
referred toin clause (i) may berevised atany time
before the meeting is held for the election of the

member specified in clause (v) and thereafter it shall

be firal and irrgvoc'able;\

(if) a Member of ithe House of the people or,
Council of States referred to in clauses(iii) and {iv)
may be revised at any time one day before the meeting
is held for the election of the member specified in
clause (v), subject to the approval of the Government
and, thereafter it shall be final 'and irrevocable.

(2) No person shall be a member in more than
one of the categories specified in sub-section (1). A
person who is or becomes a member of a Mandala
Praja Parishad in more than one such category shall,

by notice in writing signed by him and delivered to

the Mandal Development Officer, within fifteen days
from the date on which he so becomes a Member,
-intimate in which one of the said categories he wishes
to serve, and thereupon he shall cease to be the member
. in.the other category or categories. In default.of such
intimation within the aforesaid period his membership
in the Mandala Praja Parishad in the category acquired
earlier shall, and his membership acquired later in the
other category shallnot, cease at the expiration of

such period. The intimation given under this sub-.’

section shall be ﬁnal and irrevocable: .

Provided that if a person is or becomes an ex-officio

" member. under clause (i) of sub-section (1) being
already a member of the Mandala Praja Parishad in any
of the other categories specified in the said sub-section

he shall not cease to be such ex-officio member, but he

- shall, with effect from the date on  which he becomnies
such ex-officio member, cease to be a member in such
other category. : '

i o

(3) No person shall be entitled to be 4 member
of more than one Mandala Praja Parishad at'a time,
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5. (1) There shall be a President for each Mandala Election and

temn of office

Praja Parishad. of the Presi-
. o dent.

(2) Subject to the provisions of section 9, the -
President shall be elected in the prescribed manner by -
‘the pérsons who are registered voters in the Mandal
from among themselves:

Provided that a member of the Legislative Assemly .
of the State or of either House of Parliament shall be
eligible to be clected as President but be shall cease to
uold office unless within fifteen days from the date of .
elections to such office, he ceases to be a Member of .
the Legislative Assembly of the State or of Parliament
by resignation or otherwise; and if a President sib-
sequently becomesa Member of the Legislative Assem- -
bly of State or of Parliament, he shall cease to hold
. such office unless within fifteen days from thedateon
which he so becomes such Member, he ceasestobe a-*
. Member of the Legislative Assembly of the Stateor -

of either House of Parliament: Coon

Provided further that,— o

. (a) all the offices of President of Mandala P.taja ; :
Parishads constituated for the Mandals wholly sitvated .
in the Scheduled areas in the district ; and

~ {(b) where the number of offices of President -
under clause (a) falls short of six percent of the total
number of offices of President inthe district, such num ~
-ber of offices of President in the non-scheduled areas.
of the district as are required to make the number of
offices of President six per cent of the total number of
offices of President in the district ; oo

- shall be reserved by the District Collector for the
members belonging to the Scheduled Tribes in the
manner prescribed; and the Mandala Praja Parishad
in respect of which the office is so reserved in areas
other than the Scheduled areas snall be by rotation
and as far as practicable, be the Mandala Praja Parishad
where the proportion of the population of Scheduled:

. Tribes to the total Population of the Mandala is the: - |
largest, not being a. dal which falls within® or*" " =
forms a substantial part of a Legislative Assembly
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Constituency reserved for a member belonging to the
Scheduled Tribes:

Provided also that fifteen percent of the total:

number of offices of President in a district (excluding
the number of offices reserved for member belonging
1o the Scheduled Tribes) shall be reserved by the

District --Collector, byrotation, from term to term -

for the members bclongmg to the Scheduled Castes
in the manner prescribed; so, however, that the
Mandala Praja Parishad in respect of which the
office of President is so reserved shall, as far as
practicable, be the Mandala Praja Parishad where the
proportion of the population of Scheduled Castes
to' the total population of the Mandal is the largest
not being a Mandal which falls within or forms a
substantial part of, Legislative Assembly Constitu-
ency reserved for a member belonging to the Sche-
duled Castes:

~  Provided also that nine per cent of the total

number of offices of President in a district shall be
reserved by the District Collector, by rotation, for
women inthe manner prescribed: so “however that
the Mandal in respect of which the offiice of
President is so reserved shall as far as practicable,
be the Mandal where the proportion of ihe
_population of women to the total population of
“the Mandal is the largest:

Provided also that after ihe offices of Presi-
dent dre reserved for Scheduled Tribes, Scheduled casts
and women in that order as aforesaid, twenty per

cent of the total number of offices of President in

a district shall be reserved by the District Collector,
by rotation, for Backward Classes in the manner pre-
scribed, so however that the Mandal in respect of
which the Office of President is so reserved shall,
as far-as practicable, be the Mandal where the PlOpOI'-
tion of the population of Backward Classes to the
total population of the Mandal is the largest :

Provided also that more than one-half of the total
number of offices of President in a Legislative Assem-
bly Constituency (other than a constituency falling
within the Scheduled Areas) shall not be reserved,
except in cases where it becomes impracticable tore-
serve the specified percentage of offices to Scheduled



Lt
b

217

Tribes, Scheduled castes, Women and Backward

- Classes:

Provided also that where no President 1s elected
at an election held under this sub-section, a fresh
election shall be held.

{3y Save as otherwise expressly provided in,
or prescribed under this Act, the term of office of
the President, who is elected at an ordinary election
shall be five years from the date appointed by the
Election Authority for the first meeting of the Man-
dala Praja Parishad after the ordinary election

(4) Subject to the provisions of sub-section (5
any casual vacancy in the office. of the.President
shall be filled by a fresh election under sub-section (2)
and a person elected "as President in any such
vacancy shall hold office only so long as the person in
whose place he is elected would have been entitled
tohold office if the vacancy had not occurred.

(5) Unless the Government otherwise direct,
no casual vacarcy in the office of the President shall
be filled within three months befere the date on which
the -ordinary election of the President under sub-
section (1) is due.

(6) The provisions of sections 10 and 11 shall
apply inrelation to the office of the President as they
apply inrelation to the office of 2 member of the
Mandala Praja Parishad.

(7) 'The President shall be an ex-officio member
of the Mandala Praja Parishad and shall be entitled -
to vote at meetings of the Mandala Praja Parishad.

{8) For the purposes of election to the office
of President, the District Collector may, by notification,
specify the symbols including the symbols reserved
for a recognised political party for exclusive allotment
to contesting candidates set up by that party, that
may be chosen by the " candidates contesting at an
election to that office and  the restrictions to which
their choice shall be subject.

Explanation:--In this sub-section, the term “recog-
nised political party” shall have the meaning assigned
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' toit in the Blection Symbols (Reservation and Allog-
ment ) Order, 1968, under Article 324 of the Consti-
tution of India. ,

Election and 6. (1) There shall be a Vice-Presidenf" for each
teemof  Mandala Praja Parishad who shall be elected by

' ghee ™ the members of the Mandala Praja Parishad from -

- dentofa .
Mandala ‘among themselves:

Pia  Provided that a member specified in clause (i)
and Biling up clause (iii) and clause -(iv) of sub-section (:1) of
@RS section 4, shall not be eligible for being elected as

Vice-President. .

(2) On, the same day. soon after the election
of the member specifiedin clause (v) of sub-section
(1M of section 4,-the Vice-President shall also- be
elected in the prescribed manner. For the election
of the -Vice-President, the Presdent shall preside at
such meeting: ! : ' ‘

] : ' !

Provided that if, for any reason the eléction of|
the Vice-President is not held on the same day as
aforesaid, themeeting for the election of the-Vice-
President shall be held on the next day whether or
not it is a holiday observed by the Mandala Praja
Parishad. : , : , -
_ (3) For #iling up a casual vacancy in the office
of the Vice-President,.a meeting of the Mandala Praja
,Parishad shall be convened by the President and the
election shall be held in the prescribed manner, The

President shall preside at such meeting.

~ (4) Save as otherwise provided in this Act, the
‘term of office of the Vice-President shall be five years
from the date appointed by the Election Authority for
. the first meeting of the Maadala Praja Parishad after-
the ordinary election. The Vice-President shall cease
to hold the office of Vice-President on his ceasing to

be a member of the Mandala Praja Parishad or on

his election as President or as Chairman of the Zilla
Praja Parishad. When a vacancy occurs in the office
of. Vice-President before the expiration of the term, the

" person elected as Vice-President in the vacancy shall
old office for the residue of the term of his predecessor,

k
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7. The Government may, by notification, -for Eﬁ:pgiro?hgf
sufficient cause which shall be stated therein, .direct President gnd

~hat the term of office of President or Vice-President Yice-Preisi-

be extended upto such date as may be specifi<d in the deat

‘notification, such date being not-Jater than one year

from the date on which such term expires under
section 5 or section 6, as the case may be; so however
hat the term of office shall not in the aggregate exceed
: x years; and the Government may, from time to

" sime, by notification, alter such date, and fix another

gate instead, within the period of one year aforesaid: .

Provided that if, for any reason, the election of the
President or Vice-President is not completed before the
expiration of the period for which the term of office is

perform the functions of the President until a new -
President or Vice-President is elected; or until such-

period not exceeding one hundred and twenty days -
whichever, is zarher. : ' '

‘8. Save as otherwise provided in this * Act-Temofom.
(i) (@) an ex-officio member specified in clause (i) ce of member - -

* of sub-section (1) of section 4 shall hold office S0 Srapraas:

i PrajaPrishad.
jong as he continues to be the Sarpanch of the Gram reRtae

panchayat which he represents ;

(b) a member nominated under proviso (b) to
clause (i) of sub-section (1) of section 4 shall hold
office for a term of five years from the date of his -

" nomination, or where the Gram Panchayat is reconsti-

tuted until the Sarpanch of the reconstituted Gram .
Panchayat is elected or where election to the Gram
Panchayat are held until the Sarpanch eaters upon his
office whichever is earlier. - .

(if) 2 member elected at an ordinary election

* under clause (v) of sub-section (1) of section 4 shall

hold office for.a term of five years from the date
appointed by the election authority for the first meet-
ing of the Mandala Praja. Parishad after the said
ordinary election : BN

Provided that the Government may, by notifica— -

' tion, for sufficient cause which shall be stated there= 2
-~ in, direct that the said term of five years, be extended® =~
_ upto such date as may be specified in the notification, !
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such date being not later than one year from the date
on which such term expires under this clause; se,
however that the term of office shall not in the aggre-
gate exceed sixX years; and the Government may. from
time to time; by notification, alter such date and fix
another date instead, within the period of one year
aforesaid ; and

(iii) a member specified in clause (ii), clause (iii)
and clause (iv) of sub-section (1) of section 4 shal
‘hold office so long as he continues to be the Member
of the Legislative Assembly of the State or of the
respective House of Parliament, as the case may be.

qualiﬁﬁition 9. No person shall be eligible for election as

S tetion” member or President of a Mandala Praja Parishad or
Chairman’ of a Zilla Praja Parishad unless he has
completed the age of twenty one years.

Disquiliica-  10. Subject to the provisions I)f this Act, a person
Yonforbe- shall be disqualified to become a member of the
membr. Mandala Praja Parishad, if such person, on the date
fixed for scrutiny of nominations for election under
sub-section (1) of section 4 or on the date of becoming

a member as the case may be—

, (a) has been sentenced by a criminal court to
' imprisonment for a period of more than six months for
any offence involving moral delinquency, such sentence
not having been reversed or the offence pardoned, and
a period of five years has not elapsed from the date of
the expiration of such sentence : .

Central Act (b) has been sentenced to imprisonment for an
B of1955.  offence under the protection of Civil Rights Act, 1955.

(c) is of unsound mind, a deaf-mute or a leper;

(d) is an applicant to be adjudicated as an
insolvent or an undischarged insolvent ;

() is interested in a subsisting contract made
with, or any work being done for, the Mandala Praja
Parishad except as a shareholder other than a director
in a Company or, except as may be prescribed ;

+
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{f) is ermployed as paid _Iegal practitioner on
. behalf of the Mandala Praja Parishad or as legal
{  practitioner against it ; ' _

(g) is disqualified to fiecone or continue as a
A . - member of & Gram Pauchavat under section 17 of the
R Andhra Pradesh Gram Panchayats Act, 1964 ;

(h) is an honorary magistrate under the Code Act2 of
of Criminal Procedure, 1973, with jurisdiction over 7
any part of the Mandal ;

(i) is a servanf or an employer or the of’c‘lcizz.]L
subordinate or official  superior of a member of the
Mandala Praja Parishad holding office at the said
date ; :

(j) is in arrears of any dues, otherwise than i

a fiduciary capacity to the Mandala Praja Parishad

. upto and inclusive of the previous financial year, in

| respect of which a bill or notice has been duly served

upon him and the time, if any specified therein for
payments has expired :

Provided that where any person has paid such
_ dues into the Government treasury or into a bank
P approved by the Government to the credit of the
' Mandala Praja Parishad Fund and obtained a challan or
| receipt . therefor in token of such payment, he shall
] ot be disqualified to become a member of the
| Mandala Praja Parishad on and from the date of such
! payment; or

(k) is an officer or servant of an authority
constituted under this Act. :

11. (1) Subject to the provisions of section 16, a Hiqualifiea-
member of a Mandala Praja Parishad shall cease to tinuing a

be a member, if he,— - member.

_(a) is or becomes subject to any of the dis-
qualifications specified in section 10 ;

(b} has absented himself from three or more
consecutive meetirgs of the Mardale Praja Parishad
held within a period of tot less than six months reck-

~ oned from the date of commercement of his term of
" - office or of the last meeting which he attended or
his resuming the office of member by virtue of an
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order under this sub-section or of his restoration to
-the office of member under sub-section (2), as "theﬁ

case may be :
|

Provided that where on an application made by
him within thirty days of the receipt by him of the
intimation under section 15 the Government are
satisfied that he had sufficient cause for such absence
they may, by order declare that he has not ceased to
be a member under this clause.: ‘ :

Provided further that no meeting from which a
member absented himself shall be counted against him
under this clause if notice’ of that meeting was not
given to him in the prescribed manner, or the meeting
was adjourned without transacting any business-either

- for want of quorum .or for any other reason or the
meeting was held before he makes-the oath of affirma-
tion as laid down in section 78.

Explanation:—Where a meeting which shall not count

against a member under this proviso intervenes bet-

ween two meetings which count against him, these two

meetings shall be regarded as being consecutive to
" each other for the purpose of this proviso :

Provided also that nothirg in this clause shall
apply to a member of the Mandala Praja Parishad
-specfied in clause (ii), clause (iii}) or clause (iv) of °
EEE;SGCtiOE (1) of section 4. : .

(2) Where a peison ceases to be 2 member under
clause (a) of section 10 he shall be restored to office for -
such portion of the term of office as may remain
unexpired at the date of such restoration, if the
sentence is reversed or quashed on appeal or revision
or the offence is pardoned; and aay person filling the
vacancy in the interim shall, on such restoration, vacate
the office.” ‘

Disqualifi- 12. (1) Subject to the provisions of sections 13

cation o the anid 14, a President of a Mandala Praja Parishad be-

g;l?ecu?ign?r longing to any political party shall be disqualified for
being such member— - : ‘

(@) if he has voluntarily' given up his membera-<
ship of such politirnl natty ; or
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... (D) if he votes or abstains from voting in such’

illa Praja Parishad contrary to.any direction issued
by the pclitical party to which he belongs or by any ‘
person or authority authoriséd by it in this behalf,
- without obtaining, in either case, the prior permission
of such political party, person or authority and such
voting or abstention has not been condoned by such
political party, person or authority within fifteen days
from the date of such voting or abstention.
.. Explanation :—For thé purposes of this sub-sec-
tion, a President shall be deemed to belong to the
political pariy, if dny, by which he was set up as a
candidate for election as such President. N

(2) An elected President of a Meand:1: Praja _
Parishad who has been elected as such otherwise than
as a candidate set up by any political party shall be
disqualified for beiag President if he joins any political

party after such 'election.

13. Where a President of a Mandala Praja Pari- nisqualifica-
shad makes a claim that he and any other members of Hon o o
his party constitute the group representing a faction defection
- which has arisen as a result of a split in his original not 0apply
political party and such group consists of not less split.

than one-third of the member. of such party,

(2) he shall not be disqualified under sub-sec-.
tion (1) of sectioa 12 on the grouad

(1) thatl he has voluntarily given up his mem-
bership of his original- political party ; or

., (i) that he has voted or abstained from vot-
ing in such Mandala Praja Parishad contraiy to ary
direction issued by such party or by any person or
authority - suthorised by it in that behalf wihout
obtaining the prior permission of such party, person
or aw'hority and sich voting or abstention has not
been condoned by svch party, per.on ot authority
within fifteen days from the date of such voting or
abstention ; and

. (d) from the time of such split, such faction
shali be deemed to be the political party to which he
belongs for the purpose of ,'-sng-section (1) of
section 12 and to %e is original political party for
the purposes of thir . ' '
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- Disqualifica-  }4. (1) A President of a Mandala Praja Parishad

oy of* shall not be disqualified under sub-sectioa (1) of
?cf:c;i?n not section 12 where his political party merges with
e ot ™ another political party and he claims that he and aay
merger.,  sther members of his original political party.—

"(2) have become members of such other political
party or, as the case may be, of 2 new political party - -
formed by such merger ; or

(b) have not accepted the merger and opted to
function as a separate g-oup, and from the time of
such merger, such other political party or group, as

i the case may be, shall be deemed to be the political
party to which he belongs for tne purposes of sub-
sectton (1) of section 12 and to be his original politica
party for the purposes of this sub-section. .

(2) For the pmposes of sub-section (1) of sec-
tion 12, the merger cf the original political party of a
President of @ Mardala Praja Parishad shall be
deemed to have taken place if, and oaly if, not less
than two-thirds of the members of the party con-
cerned have agreed to such merger.

Explanation :—For the purposes of sectious 13
and 14, <Original Political Party’ in relation to a Presi-
dent mezns the political party Lo which he belongs for

_the purposes of section 12.

15. (1) Where the Mandal Development Officer is
satisfied that a person has ex-officio ceased to be a
President or member having incurred any of the dis-
qualification specified in sub-secticn (1) of section 11,
he shall forthwith intimate that fact by registered post
to the President or member concerned and report the
same to the Mandala Praja Parishad at its next ordi-
na~ meeting. If such inlimation relates to a
disqualification urder clause (b) of the said sub-section
and if the President or member applies for restoration
of his office to the Mandala Praja Parishad within
thirty days of the receipt by him of such intimation,
he shall be deemed to have been restored to his office
and the Mandal Development Officer shall report the -
" fact of such restoration to the Mandala Praja Parishad
at its next meeting. Pending such restoration, the

Intimation of
disqualifica
tion.
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President or member shall be entitled to act as if he
were not disqualified : _ ,

: Provided that a President or member shall not be
so deemed to have been restored more than once dur-
ing his term of office: ‘
Provided further that an intimation in respect of a
disqualification incurred by the President under sec-
tion 12 shall be given by the District Collector.

- (2) Where an - ex-officio member specified iu
clause (§) of sub-section (1) of section 4 is deemed
to have been restored to his membership under sub-
section (1), he shall, with effect from the date of such
restoration, be deemed to have been-rastored also to
the office of the Sarpanch of the Gram Panchayat
of which he has ceased to be the Sarpanch, by opera-
tion of proviso (a} to clause (/)-of sub-section (1) of
section 4. ' o

16. (1) Where intimation is given by the Mandal District Mon
Development Officer under sub-secticn (1) of section ST {0 dedds
15 that a person ha: ceased to be a President or-&hqunliﬁcu-
member of the Mandala Praja Parisnad or where any E,‘;’::.,gé,,_
allegation to that effect is made by any person or,
authority to the Mandal Development Officer “in
writing anl the Mandal Development Officer has
given mtimation of such allegation to the President
or member and such President or member disputes
the correctness of the fact so intimated or the allega-
tion so made, or. where any President or member
himself entertains any doubt whether or not he has
become disqualified under that section, such Presi-
dent or member or any other member may, and the
President at the.request of the Mapdala Praja Pari-
shad shall, within a period of {wo months from the
date on which such intimation is given. o1 .doubt is
entertained, as the case may be, apply to the District,
Munsiff having jurisdiction over the area in which
the Office of the Mandala Praja Parishad is situated,
for. decision.

(2) The District Munsiff, after making sach
enquiry as he considers necessary, shall determine
whether or not such President or member is disquali-
fied uader Section il or section 12 and- his. decision
shall be final. - N e
1389—B—15 T
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(3) Pending such decision, the President er
member shall be entitled to act as if he wera not
disqualified.

Explanation ;' In this :ection, the expression
* District Munsiff” shall, in relation to the Scheduled
Arcas mean. the Agency Divisional Officer.

Filling of 17. Any vacancy occuring . in the Office of a

easual vacan- nominated or an elected member before the expiration

“cleg: of his term. shall be filled by nomination. or election

as the case may be of another person in the manner
provided in section 4 and the person so nominated or
elected shall hold office for the residue of the term of
his predecessor. ’ .

Resigoation 18. The President, the Vice-President or any
%E;_‘?;S;-’_"* member may resign his Office as such President, Vice-
dent or  President or member by giving notice in writing to the
member - Mandala: Prajo Parishad. Except in a case where
the person resigning delivers the notice of resignation
personally to the Collector, the Collector shali, on
receipt of a notice of resignation,  btain coafirmation
from the person concerned as to its geuniness. A
resignation delivered persozally or confirmed as afore-
said shall take effect on and from the date on which

the noiice was received.

Right of 19. The Collector, District Collector and such
cerininoficers other cfficers as the Government may, by  oider,
io participate specify, shall have the right to speak in and otherwise
dingsof o take part ‘n the proceedings of any meeling of a
I‘Yﬁ;}‘fa‘“ Mandala Praja Parishad functionieg within the local
Patishad.  Jimits of their respective jurisiiction. but shall not,

by virtue of this section, be entitled to vote at aay

such meeting.
F

. ¢ 20 (1) The President of » Mandala Praia Pari-
 Mandala O shad may for purpo<es of cunsultation, invite any

. a Mandala

Praja Par-  nergon other than an Office, beaver of any political
?Egic:leﬂéglain party having experience 2nd specialised knowledge
pesonsio  of any subject under the consideration of the Mandala
ol sy Praja Farishad to attend the meeting of the Mandala

celings.
A PrajaParishad. Such person shall have the right to
1389—B—15% Co



227

speak in, and otherwisc to take pait. in the Proceed-
ings of such mecting, but shail not, hy virtue of such
saction, be eutitied to vote at any such meeting.

_(2) A person attending a meeting under sub-
section (1) shall bz entitled to such allowances a$
may be prescribed.

21. Every Mandala Praja Parishad shall, in  Rules for the
- rggard to the conduct of businegs at its meeting, jooduct of
follow such rules ac may be prescribed. ata meeting,
' of a Mandalg
ija Pari«
shad.

22. (1) Subject to the provisions of this Act, Powerand
administration of the Mandal shall vsst in thegctionsof
Mbandala Praja Parishad. Every Mandala  Praja Praja Pari
Parishad shall endeavour to instil among the people ™%
within its jurisdiction spirit of self-help and initiative
and harness their enthusiasm for 1aising the standard
of living. It shall exercise all the powers confirmed
on, and perform all the functions entrusted to it by
or under this Act, end such other powers and func-
tions as may be conferred on, and entrusted to it by
. the Government for carrying out the purposes of this
Act, but it shall not exercise the powers or perform
the functions expressly assigned by or under this Act,
or any other law to_its Piesident or to the Mandal
Development Officer or to the Zilla Praja Parishad
or auy other cuthority. It may, with the previous
approval of the Goverament and- subject to such
terms and conditions as may be prescribed, borrow
moneys for carrying out the purposes of this Act. It
shall also exercise ard perform such of the powers
and functions of the district board including the powers
{0 levy any tax or fees as may be transferred to it under

this Act.

(2) In paiticular, the Maodala: Praja Parishad
shall exercise the powers and .perform the functions -~ - -
specifed in the Schedule.

(3) Notwithstanding anything in. the Aundhran ef 1954.
Pradesh -Gram 'Panchayatc Act, 1964, the Mandala
Praja Parishad may with the prior approval of the
Zilla Praja Parishad levy contiibutions from the funds
of the Gram Paachayats in the Mandal.
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e a

(4 Every Mandala Praja Parishad may levy
with the prior sanctioa of the Government a duty in
the form of 3 surcharge on any tax imposed by a
Gram Panchayat or on land cess or local cess levied
within, its _Jllrlsd:Ctlbn in such manner and subject to
such maximum as may be prescribed. ' '

Mattemance | 25+, (1) Notwithstanding anything in the Andhra
efcommon - Pradesh Gram Pauchayats Act, 1964 and subject to
Water Work 11¢ provisions of this Act, and the rules made there--
mstitutions.  under, two or more Gram Panchayats may
N ... () constiuct and maintain water works for
o - supply of water for washing aad bathing purposes
and of protected water for drinking purposes fro
a common source, and . , .

3 . . .

(i) entrust to Mandala Praja Parishad - with
its consent and on such terms as mdy be agreed upon,
the management of any institution or the execution
oF maintenance of any work. - :

Powor of (2) Subject to the provisions of this Act, and

da .
;’&’%‘éﬁiﬁa‘é’& the rules made thereunder, two or more Mandala

cell for docu- Praja Parishads may establish and maintzin common
the Mandal dlispensaries, child -weliare centres and -institutions
ggg’l’mt of such other kind, as may be prescribed.

" 24, A Mandala Praja Parishad may, at-eny time
require the Mandal Development Officer to furnish
any. document in his custody. The Mandal Develop-
ment Officer shall comply with every such requisiticn.

.. 25 A-Mandala Praja, Parishad may require any
'ﬁﬁ%‘;ﬁ%m: Viilagé'éésiSlant of any village within the jurisdiction
ghna%:t-on?:gofgr of the Mandala%PrajajParishad to furnish any infor-
gﬂ:ﬁﬁ“’ ‘mation . on any matter falling. within such- categories
as ‘may be prescribed in respect of such village or any
person or.property therein réquired for the purposes
of this Act, - - : S S
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36. (1) The President of a’ Mandala Praja"Pari- Povers and
shad shall - -~ . ) L 17 the Presiders
. and Vive-
. . Prosident.

. {(a) exercise administrative control over -_'_tt_ge :
Mandal Development Officer for the purnosés of this
Act ; ' ’ o .
(b) comvene, preside over and ceaduct .the
meetings of the Mandala Praja Parishad ; and.

() have full access to -all tecords ‘of- tlie
Mandala Praja Parishad. T
. (2} In case of emergency the President, : may
in consuitation with the Mandal Development Officer

direct the execution of any work or the doing.of any BRI N

act which requires the sanction of the Mandala Praja
Parishad and the immediate execution or "the doing
of which is, in his opinion, necessary for the Service
or safety of the gemeral public, but he shall report
the action taken under this sub-section and the reasens
therefor.to the Mandala Praja Parishad . at -jis
next meeting : - T

- v

Provided that he shall not direct the execﬁﬁ_qn
of any work or the doing of any act in contravention
of aay order of the Government. S

(3) The Vice-President . shall exercise _such
powers and perform such fuactions of the President
as the President may, fiom time to time delegate_to
him in writing. : L - -

(4) when the -office of the -President is' vacant
the © Vice-President of the Mandala 'Praja. Parishad
shall exercise the powers-and perform ‘the functions
of the President until a new President is elected.

4

(5) If the. President has been continuously
absent [rom. the Mandal for more than fifteen days., ... ...
or is incapacitated, for more than fifteen days his. .« -
'powers and  functions ' during “such  absence ~gr 7. -

eedd 2

-incapacity ‘shall devolve .on the Vice-Presidentct. s
" '(6) When the Office of the Prés‘ideﬁf”"i_sl"ﬁacaﬁt PR
or the President bas been cortinuounsly absent from = .

the Mandal for more thaa fificen days or is indapaci-
tated for more than fiftees days and there:is :éitfier
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a vacancy in the office of the Vice-President or the
Vice-Président ‘has been continuously absent from
the Mandal for more than fifteen days or is izcapaci-
tfated for more than fifteen days, the powers and
functions of the President shall devolve on a member
of the Mandala Praja Parishad appointed by the
"Government in this behalf. The member so appoint-
ed shall be styled as the temporary President and he
~ shall exercise the. powers and perform the fuactions
of the President subject to such restrictions and cogn-
ditionts as may be prescribed until a new President
or Vice-President assumes office. after his election
or uatil the President or the Vice-President, returns
to the Mandal or recovers from his incapacity as

v

the case may be.

- (7) It shall be the duty of the President or the
person for the time being: exercising the powers and
performing the functions of the President to convene
the meetings of the Maada'a Praja Parishad co that
at least one meeting of the Mandala Praja Parishad
is held in every sixty days. I the President or
such person fails to discharge that duty with the
result that no meeting is held withiu the said period
of sixty days or within thirty days following such
period, he shall, with effect from the date of expira-
tion of the thirty days aforesaid, cease to be the
President, or as the case may be, cease to exercise
the powers and perform the functions of the President
unless such cessation has otherwise occurred before
that date and for a period of one year from such date
he shall not be eligible to be elected as President or
to exercise the powers and perform the fupctions of

the President.

Rigatofindi-  27. Any member-of a Mandala Praja Parishad .
T dw may draw the attention of fhe President or the Mandal
attentionin 1y .velopment Officer to any neglect in the execution

xespect of ; g
Mandas. of Mandala Praja Parishad work, to any waste of

ndale '
'l:“r?:"’a’ﬁ' Maidala Praje Parishad property or ‘to - the needs
- of ady locality and may 'suggest ony improvement

which may appear desirable.



231

28. (1) The Mandal Development Oflicer shall Powers and
be the Chief Executive Oflicer of the Mandala l'raja (heaonsof
Parishad. Hce shall be responsible for implementirg development
the resolutions of the Mandala Prajo Parishad and °F*"
shall also exercise such powers and perform such B
functions as may be entiusted to him by the Govern-
ment. Notwithstanding anything in the Andhra
Pradesh Gram Panchayats Act, 1964, he shall exercise Act2
such powers of supervision over the Gram Panchayats °f 1%

in the Mandal as may be prescribed.

" (2). The Mandal Development Officer shali
ordinarily attend the meetings of the Mandala Praja
Parishad and shall be entitled to take part in the
discussions thereat but he shall not be entitled to
vote or to move 2ny resolution.

(3) Subject to the provisions of section 26, e ‘
the staff borne on the establishment of the Mandals -'
Praja Parishad and the staff working in institutions [
and schemes transferred by the Government or-the -
Head of Dopartment of Government to the Mandala
Praja Parishad shall be under the administrative
((:)oétrol and supervision of the Mandal Development

cer.

(4) Notwithsianding anything in sub-section (1)
of section 22 and subject to ull other provisions
of this Act, and the rules made thereunder, the
Mandala Praja Parishad shall have power to issue
such specific direction as it may think of it regarding
the performance by the Mandal Development Officer
f aay of the functions assigned to him under this

ct.

The Government shall, pay out of the
Consolidated Fund of the State, the salaries. allcwan-
ces, leave allowances, pension and contribution if
any, towards the provident fund or provident fund-
cum-pension fuad of the Mandal Develappeat
- Officer appointed by them for a Mandala ‘Praja .
Parishal. : S

() The Government shall have power to maﬁe " .
mles fo regulate the classification and methods of j
recruitment. condifions of service, pay and allowances '
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and disciplinary conduct of thie Mandal Development
Officer. ,

'al' .29. The Mandal Development Officer and
D"‘&%ﬁfw other officers and staff of 2 Mandala Praja Parishad
officerand —and the stafl’ emiployed in the institutions and schools
Tt omce wnder the Mandala Praja Parishad shail be subordi-
a Maatala nate to the Mandala Praja Parishad.

Praia Pari-

shad to be -

subordinate

i

Olb:tom.:}g- 30. (1) The Government may, at any time

yeis of Mane oreate such posts of officers as they may ccnsider
. Parisbad.  Decessaty for carrying out the purposes of this Act.

(2) All appointments to the posts created under
sub-section (1) and transfer of the holders of such
posts shall be made stbject to the provisions of the
Andhra Pradesh Public Eiaployment (Regulation -
of Age of Superannuation) Act, 1984 and such rules

- as may be made under the proviso to article 309 of
the Constitution. :

(3). The Government shall pay, out of the
Consolidated Fund - of ‘the State, the salaties,
allowances, leave allowances, pension «nd contribu-
tions, if any, towards the provident fund -or pension:
cum-provident furd of the officers and other
employees of 2 Mandala Praja Parishad who hold
any of the posts referred to in sub-section (1).

(4) The classification and methods of recruit-
ment, conditions of service, pay and allowances.:
and discipline and conduct of the officers and other
employees referred- to in. sub-section (3), -shall be
regulated in accordance with the provisions of the.
Andhra Pradesh Public Employment (Regulation of
Age :of Superannuation) Act, 1984 and such rules
as:nray .be made under the.proviso to: article 309
of the Constitution. .
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(5) (a) Every holder of the post in a Maudala
Praja Parishad specified in clause (b), who is appointed
inrmediately before the commencement of chis Act
shall, notwithstanding anything in this Act, continues
to hold such post, subject to the provisions of the
Ardhbra Pradesh Public Employment . (Regulaticn
of Age of Superanuuation) Act, 1984 und such rules
as may be made under the proviso 1o article 309
of the Constitution; and uniil such provision in
that behalf is so made, the law for the time being in
force regulating the recruitment and conditions of
service applicable to such holder immediately betoie
such commencement, shall continue to apply to
such holder. -

(b)) The posts specified for the. purpose of
this sub-section are the following, uomely:—

(1) Managers; (2) Superintendents; (3) Senior
Assistants and Senior, Accountants (formerly called
as Upper Division Clerks); (4) Loans Inspector;
(5) Junior Assistanis (formerly called as Lower Divi-
sion Clerks) (6) Junior Accountauts; (7) Seed Store
Clerks, (8) Typists, (9) Steno-typists; (10) Regord
Assistants ; (11} Laboratory Attenders; (12) Library
Aftenders; (13) Librarians ; (14) Daffedars; (15)
Attenders; (16) Drivers; (17) Medical, Officers in Local
Fund Dispensarics and the staff attached to them,
(18) Teachers working ia the schools under the control
of Mandala Praja Parishad.

(6) The Government may, from time to time'
by order give such directions 10 any Mandala Praja
Parishad or any officer, authority, or person thereof
‘as may appear to them to be necessary for the purpose
of giving effect to the provisions of this section and:
the Mandal Development Officer, authority or person
shall . comply with all such directions. o

31. (1) There shall be paid to the members of snomances
a Mandala Praja Parishad inctuding its President and for attendiag
Vice-President, and to the Members of the Legislative e ytor s
Assembly and of either House of Parliament for Eraia Pari-

attending a meseting of .the Mandala Praja Farishad °

~

siich allowances as may be prescribed.
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(2) There shall also be paid to the President
in respect of his tours on duty whether within or
outside the Mandal but within = the District such
allowances as may be prescribed.

Mandala 32, (1) All moneys reczived by a  Mandala

S rad Praja Parishad shall constitutc a fund called the
Mandala Praja Parishad Fund and shall be applied
for the purposes specified in this Act and for such
other purposes and in'such mannzr as may be prz-
scribed.

(2) All moneys received by the Mandala Fraja
Parishad shall be lodged in the nearest Government
treasury or ‘with the sanction of the Ciovernment in
any bank approved by them.

(3} All orders or cheques against the Mandala
Praja Parishad Fund shall be signed by the Mandal
Development Officer. -

mma&d 33. (1) The sources of income of a Mandala

a Mandalp ral ATl SIS
{'g‘_i’arari- Praja Parishad shall consist of,

. (7) funds relating to institutions and schemes
transferred by the Government or Hoads of Depart-
ments of the Government te the Mandala Praja

' Praishad ;

. @) funds  relating to the . Community Deye-
lopment Programme;

- (i) Central and State aid and aid recasived
from the All-India bodies and institutions for the
development of cottage and village industries, Khadi,
silk, coir, handicrafts and the like;

(iv) donations and contributions received by
the Mandala Praja Parishad from Gram Panchayats
or from the pubic in any form;

. (v) such income of the district boards ss the
- ‘Government may, by order, allocate to it: - -

(vi) such share of the land revenns, State rqg,g
or fees as may be prescribed; - -
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(vii) proceeds from texes, surcharge or fees
which the Mandala Praja Parishad is empowetgd
to levy uode: this Act or auy other law;

(viii) such contributions s the Mandala Praj.
Parishad may levy from gram panchayats ;

(ix) any other income from  remunerative
enterprises and tha like.

(2) The expenses of the Mandala Praja Parishad
shall include the salaries and allowances of its officers
and othzr employees, the allowances to be paicd
under sectices 20 and 31, any item of expenditure
directed by the Government for carrying out the
purposes of this Act and such other expenses as way
be necessary for such purposes.

34. The cost of the election expenses including Election
the conduct of elections to the Mandala Praja Pari- JReoss 0
shad and th: cost of maintenance of election establish- tie Govern,
ment employed in connection therewith shall be ™=

borve by the Government,

35. (1) The Masndal Development Officer shall, Bodget of
in each year frame and place before the Mardala %‘i:;’f" .
.Praja Parisbzd ou or before the prescribed date a Pamsbad.
budget showing the probable receipts and expenditure
during the following year, and the Mandala Praja
Parishod shall sanction the budget, with such modi-

fications, if any, a: it thinks fit.

(2) The budget as so sanctioned shall be sub-
-mitted by the Mandal Development Officer on or
before such date as may be prescribed, to the Zilla
Praja Parishad and where there is no such Zilla
Piaja Parishad to the District Collector, and if the
Zilla Praja Parishad or the District Coliector as the
case may be is satisfied that adequate provision has
not been made therein for giving effect 10 provisions
of this Act, it or he shall have power to approve the
budget with such modifications as. may be necessary
to secure such provision.

(3) If, for any reason the budget is mnot
sanctioned by the Mandala Praje Parishad under
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sub-section (1) before the date reférred to in  sub-
section (2), . the Mandal Development Officer shall
sibmit the budget to the District Collecior who shall
sanction it with such modifications, if any, as he
thinks fit and ferward it to the Zilla Pizja Parishad
which shall thereupon approve the budget as if 3
were -ubmitted to it under sub-section (2). “Where!
there is no Zilla Praja Parishad for the district, the
sanclion accorded by the District Collector shall
be final.

(4) If, in the course of a year, thc Mandala
Praja Parishad finas jt necessary to make any alteta-
tions in the budget with regard to its receipts ot items
of expenditure, a revised or suppiemental budget may
be framed, submitied and sanctioned or approved as
far as may be, in the manner provided in sub-sections
(1), (2) and (3).

36. (1) The Mandala Praja Parishad
shall keep such accounts and submit . such

' statements to the Governmeni and the Zilla Praja

Paiishad and if no such Zilla Praja Parishad is coasti-

" tuted for the district, to the District Collector, as may
* be prescribed. - .

(2) (a) Accounis of receipts and expenditure of

| every Mandala Praja Parishad shall be maintained {or

every financial year in such form as may be prescribed.

. (b) An abstract of every annual account of a
Mandala Praja Parishad showing its income - under
each head of receipt, the charges for the establishments

* works undertaken, thé sum expended cn each . work,

the balance, if any, remaining unexpended and. snch
other information as may be required by rules, shall
be prepared by the Mandala Praja . Parishad in, such
form as. may be prescribed and submitted - to the
Government and the Zilla Praja Parishad and * if ‘0o
such Zilla Praja Parishad is constituted for the.- district

to the District Collecctor. not later than the fifteenth

day of second monih.of the next financial year.

"(¢) An cbstract of the accounts  specified  in

clause (@) or clause (5) for any specified “period in T3s-
pect of any matter shall: be prepared by a Mandala
Praja Parishad.in such form and within such. tilng: as
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may b prescribed and submitted to the Government

and the Zilla Praja Parishad where so required by the |

Government.  The account so prepared shalll be exa-
mined and audifed by the midifors appointzd by ‘the
Government in this behalf within  such time as may be
prescribed. -

(3) All annual accomts ond all accounts kept
under sub-section (1)} shall be cxamined and  audited,
as soon as may be, after the end of each finncial ~ year
by. such person or authority as the Government may
appoint in this. behalf. The auditors -so appointed
shall be deemed to be ‘Public servanis’ * within the
meaning of section 21 of the Indian Penal Code.

(4) A copy of every annual account as audited
under sub-scetion (3)  shall be svbmitted . by the
Mandal Development Officer of cvery Mandala Praja
Parishad through the Zilla Praja Parishad concerned
fo the Director of Local Fund Audit, who shall con-
solidate all such annual accounts in such. form as may
be prescribed and forward the same to the Govern-
ment for being laid brfore the Legislative Assembly of
the State as soon as may be, after the receipt thereof

together with remarks, if any.

(5) () The auditors mwy disallow every item of
expenditure incurred conptrary to low and surcharge
the same on the person jpcurring or authorising the
incurring of, such expenditure, and may charge aga-
inst any person responsible therefor the amount of
any deficiency, loss or unprofitable outlay occasioned
by the negligence or misconduct of that person or of
any sum which ought to have been but is not brovght
into gccot nt by that person and'shall, in every such
case, certify the amount due from such person.

Explanation :~ 1t shall not be open to auy person
whose negligence or misconduct Has caused or contri~
buted to any such deficiency: or loss, to contend that.
notwithstarding his negligence or misconduct the
deficieacy or loss would not have occurred, but for
the negligence or misconduct of some other person. .-

XLY of 1860
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(i) The audifors shal] sfate in writing the
reasonis for their decision in respect of every disallo-

" waace, surcharge or charge and a copy of such deci-

sion shall be served on the person against whom
it is made in the manner laid down for the service of
summmons in the Code of Civil Procedure, 1908.

(i) Any person aggrieved by any disallowance,
surcharge or charge may, within fourteen days after
the date of service on him of the decision of the audi-

tors either.

.~ (@) make an application to the concerned prin-
cipal civil court of -original jurisdiction to set aside
such disallowance, surcharge or charge and the court,
aftor taking st ch evidence as is necessary, may confitm,
modify or remit such disallowance, surcharge or
charge with such orders as to costs as it may think
proper in -the citcumstances or ;

(b) inlieu of such application, may appeal tc

' “the Government who shall pass such orders as they

think fit.- _
. (iv) Where an application is made to the court
1nder sub-clause (&) of clause (ii}) the guditors shall
be the sole respondents thereto, and the applicant
shall not make either the Govertment or aay other
person a party to the proceedings.

(v) From the decision of the court under sub-
clause (@) of clause (iii), an appeal- shall lie .to the
High Court. 3

_ (vi) Every sum certified by the auditors to be
due from?a.person under this Act shall be paid by such
persan to the Mandal Development Officer within
fourteen days after the date of service on him of the
decision of' the auditors unless within that time such
person has made an application to the court cr an
appeal to the Government against the decision; and
such sum, if not <o paid, or such su as the court or
the Government declaie to be due, shall be recover-
able as if it were an.arrear of land revenue.,

. (vif) Notwithstanding anything ia this section
the Government may at any time direct that the reco-
very of the whole or any part of the amount certified

by the.apditors or declared by the court or the



Act shall be waived if in their opinion such a course
is justified considering all the circumstances of the
. @ase,

- 37, (1) A motion exXpressing want, of confidence
in the Vice President of a Mandala Piaja Parishad
may be mede in accor -ance with the procedure laid
down in the following sub -secliong:

. (2) A written notice of intention to make ‘the
¥ otion, in such form gs may be prescribed,’ sigx_jed by

Explanation : For the removal of doubts, it is
hereby declared that for the purposeg of this section
¢ eXxpression “total mumber of members of the
Mandala Praja Parishag® shall mean the total number
of members inclusive of its President, hyt iTi'espective
of any vacancy existing in the office of member at the
tims of mecting. _ _ -

(3) The Collector shali then convene = meeting
for the consideration of the motion 24 the office of the
Mardala Praja Parishad on a date anpointed by him
which shall not be later than. thirty days from: the
date on which - the - notice under sub-section 2) was
delivered to him. He shall give tg the members notice

Provided that wherc'the'holding of such meeting
is stayed by an order of a court the meeting shall be
;dJ_c_n'trned; and the Collector shall hold the adjourned

vacation of stay, after giving’ to. the members notice
of ‘not less than fifteen clear gays of such adjourned
mecting. RIESI S N

o 1w

Motion of
Ro-coufide.
BCe in Vipe.
Progident,
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. (4. The quorum For such a meeting shall be the
majority of the total number of members of the Man-
dala Praja Parishad and the Collector or his nominee

not below the rank of Mandal Reveaue officer shall

preside at such mecting.

~ (5) If the Collector or his nominee is unable to
. conduct the meeting, he may alter recording his rca-
sons in writing adjourn the mecting to such other date
ag he may appoint. The date so appointed by him
shall not be later than thirty days from the date fixed
for the meeting uncer sub~-section (3). Notice of not
less than ten clear days shall be given to the miembers
of the adjourned mecting. o
.. (6):Save as provided in sub-scctions (3) and
(5) a meeting convened for the purpose. of consider-
ing 'a motion under this section shall not for any rca-
son be adjourned. - T

(7) As soon as the meeting convened under this
section coramences the Collector or his . nominee shall
read to the Mandala Praja Parishad the motion for
the. consideration of which the mecting has been con-
vened and deslare it to be open for debaiz. “

(8) No debate on the motion under this sec;:i:iqn
sh_a.ll be adjourned. .

)] Sudh debate shall automatically terminate.

on the cxpiration of two hours from the time appoin-
ted for the commencement of the miecting if it is not
coricluded carlicr. QOn_the conclusion of the drbate
or on the cxpiration of the said period of two hours,
whichever is earlier, the motion shall be put to vote.

(10) The Collector or his ‘nominee shall "not
speak on the merits of the motion and he shall -not
be entitled to vote thercon. -

(11) A copy of the minutes  of the. meeting
together with: a4 copy of the motion and the result
of the voting thercon shall be forwarded forthwith
on the termination of the mecting by the Collector
or his nominee 10 the Government. P

©oek
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(12) If the motion is carried with the support
of the majority of the total number of members of
the Mandala Praja Parishad, the Government shall
by notification, remove the Vice-President and the
resulting vacancy shall be filled in the manmner speci-
fied in section 6 within the prescribed time.

(13) If the motion is not carrijied by such a
majority as aforesaid or if the meeting could not be
held for want of a quorum, no notice of any subse-
quent motion expressing want of confidence in the
same Vice-President shall be made until after the ex-

* piration of one year from the date of the meeting.

{14) No notice of a motion under this section -

. shali’be made within one year of the assumption of

office by a Vice-President.

38 (1) If, in the opinion of the Government, the Powers of
President or the Vice-President of a Mandala Praja-Gevern.
Parishad wilfully omits or rcfuses to carry out thefment to
order of the Government for the proper working of Drecdent
the Mandala Praja Parishad or abuses his position Vice. Presi.
the powers vested in him they may, by order, remove dent or
such President or Vice-President as the case may be, member of

after giving him an opportunity for explanation. %mﬂfzal’}ggf

(2) Where the President or the Vice-President %2
of a Mandala Praja Parishad is removed under sub-
section (1) the vacancy shall, subject to the provi-
sions of sub-scetion (3) be filled in the manner specified
in section 5 or section 6, as the case may be, ‘within the
prescribed time. :

(3) A President or a Vice-President . removed
from his office under this section shall not be eligible
for re-election as President or Vice-President for a . -
period of two years from the date of the removal.

(4) If the Government are satisfied that any
member of a Mandala Praja Parishad is guilty of any
misconduct while acting or purporting to act in the
discharge of his dutics, or in the porformance of this
functions, under this Act, they may, by order, remove
such member, after giving him an opportunity for
explanation, and any member so removed shall not be

1389—B—16 |
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eligible for re-election or re-nomination as a member
for a period of two years from the date of removal.

(5) Where a member of a Maadala Praja Pari-
shad is removed under sub-section (4), the vacancy -
shall be filled in the manner provided In scction 4 :
within the prescribed time. i

(6) The Government "s.ha!l have power to review
any order issued under sub-section (1) or sub-scction (4).

(7 If the Government are of the opinion that
the President or Viee-President of the Manaala Praja
Parishad wilfully omitted or refused to carry out the
orders of Government for the proper working of the
Mandala Praja Parishad or abused his position or ths
powers vested in him, and that the further conti-
nuance of such person in office would be detrimental
to the Interests of the Mandala Praja Parishad. or the

~ inhabitants of th¢ Mandal. the Government may, by

order, suspcnd the President or Viee-Presidents as the

" case may br, from office fora period not cxceeding

three months, pending investigation into the said

. charges and action thereon under the foregoing provi-
- - sions of this section: [

. Provided that it shall be competent for the Govern-
ment to extend, from time to time, the period of sus-
pension for such further period not exceeding three

_ months , se however that the total period of suspen- _
“sion shall not excced six months. ~

ower of 39 Notwithstanding anything in this ‘Act or the
g:::rtl‘a; rules made thereunder, where in the opinion of the
withdraw Government, the President wilfully omits cr refuses
Powers, to carry out the orders of the Government for the
etc; of the proper working of the Mandala Praja Parishad or
President. atyses his. position or the powers vestcd in him; they
may, by order, withdraw all or any of the powers
vested in him by or under this Act pending investiga-
tion into such omission. refusel or abuse of position
ot power, and cause all or any of the powers and et e
functions of the President to be cxercised and per- - o L
formed by such person or authority as the Govern-
ment may appoint in that behalf. o <.

1380=B— 16x
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40. (1) Notwithstanding that a person holding fovers of

the office of the President or the Vice- President has 1o meorg o
ccased to hold the office as such either by efflux of fodineen
time, resignation or otherwise, the Government may, vice-presi-
by motification, record a finding with 1easons therefor, 4o
that such person is guilty of wilful commission or
refusal to carry out, or disobcdience of, the provi-
sions of the Act or any rules, byc-laws, regulations
or lawful orders made thereundsr or abuse, of the
position or powers vested in him, while he held the
office of the President or Vice-President as  the case
may be :

Provided that the Government, shall, before
issuing such notification, givc the person concerned
an opportunity for explanation :

Provided further that no action under this section
shall be taken after the cxpiration of two years from
the date on which the person has ceased to hold the
office as such. -

(2) A person aggrieved by the notification
issued under sub-section (1) may, within thirty days
from the date of publication of such notification,
prefer a review petition to the Goverument apd the
Government shall have power to cancel such notifica~
tion aand pending such cancellation, to stay the
notification.

(3) A person in respect of whom a notification
was issued 1nder sub-section (1) shall, unless the
notification is cancelled under sub-section (2), be
ireligible for election as President or Vice-President
for a period of two years from the date of publication
of such notification. .

4]. A Mandalaz Praja Parishad may, and if so-Jointcommi-
required by the Government shall, join with one 0:-},‘3’,1:‘;:,1}2"
wmore than one, other local anthority in constitutiag Mho?ml and:
& joint Committee for any purpose for which they e oa
are jointly responsible. '

42. The constitttion, power- aad procedure of constitution,
the Joint Commiitee referred 1o in section 41 and the Powersand
method of settling difforences of opisdou arising in fnchonsef
contection with such Committee betweeny the local Commbttee.
authoritic: coucerned chall be ia accordance with
guch rules as may be prescribed.
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CHAPTER-IIT

- CONSTITUTION, INCORPORATION, CoMpos)TION,
POWEg{s FUNCTIONS ETC., OF THE ZILLA PraAJa
PARISHADS.

Constiution,  43. (1) The Government may, by notification
Incorpora-  constitute a Zilla Praja Parishad for a district with
compasition  ¢ffect from such date as may be specified therein.

of Zlgndpf aja )

I'asishad.

(2) Every Zilla Praja Parishad shall, by the name
of the district for which it is constituted, be a body
«corporate having perpetual succession and a common
seal with power to acquire, hold and dispose of pro-
perty and to enter into contracts and may be its cor-
porate name, sue and be sued.

(3) Every Zilla Praja Parishad shall consist of
the following members, namely :—

(7} the President of every Mandala Praja
Parishad 11 the district, ex-officio:

Provided that if aay President of a Mandala Praja
Parishad refuses in writing addressed to the district
Collector to be member of the Zilla Praja Parishad o
resigns such membership or otherwise ceases to be
such member, he shall, with effect from the date of

such refusal, resignation or cessation, cease {0 be the -

President of the Mandala Praja Parishad and the
person who succeeds him to such office shall be th
- member of the Zilla Praja Parishad.

Explanation :—For the purposes of this clause,
‘President’ includes a.Vice-President or z temporary
President, for the time being exercising the powers

-+ -and performing of the functions of the President under
.+, section 26 and he shell be entitled to participate apd
' vote at all meetings of the Zilla Praja Parishad except
in cases where the President, notwiths*anding his
abseace from the Mandal is able to attend the meetings
" . of the Zilla Praja Parishads; but such Vice-President
. or temporary President shall not be entitled to Con-
test to the office of Vice-Chairman or to the office
~ of member of any Standing Committee of the Zilla

Praja Parishad.

-
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(iiy the Mewber of the Legislative Assembly
of the State who is a member of a Mandala Praja
Parishad in the Distiict :

Provided that such member of the Legisiative
Assembly shall have the right to speak in and other-
wise to take part in the proceedings of a meeting of
any Standing Cemmittee of the Zilla Praja Parishad
but he shall not be entitled to vote at a meeting of
such Standing Committee, unless he is also a Member
of that Standing Committee :

Provided further that no Member of the Legislative
Assembly representing a constituency the whole of
which forms part of the local area within the jurisdic-
tion of any of the Municipal Corporations or of any
of the municipalities in the State shall be the member
of the Zilla Praja Parishad of the conceraed district;

- (iif) the Member of the House of the people
who is a member of a Mandala Proja Parishad in the
district : :

Provided that no Member of the House of the
People representing a constituency the whole of which
forms part of the local atca within the jurisdiction of
any of the Municipal Corporations in the State shall
be the member of the Zilla Piaja Parishad :

- Provided further that a member of the House of
the Poople representing a Constituency which com-
prises more than ooe district inciuding a portion of
aay district, shall be a member of the Zilla Praja
Parishad of any district of which ke is'a member as
aforesaid, and he shall have the right to speak in, and
otherwise to take part in the proceedings of a meeting
of 2ny Standiog Committee of the Zilla Praja Patishad,
but he shall not be entitled to vote at a meeting of any
Standiog Committee unless he is also a member of
that Standing Ccmmittee. He shall also have the
right to speak in and otherwisc to take part in the
proceedings of, any meeting of any other Zilla Praja
Parishad constitmted for each such district; but shall
not be entitled to vote at any such meeting; _

(iv) the Member of the Council of States who is
a member of a Mandal Praja Parishad in the district:

"‘Provided that such Member of the Council of
Statés shall have the right to speak in, and otherwise
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to take part in the proceedings of, a mceting of any
Standing Committee the Zilla Praja Parishaa, but he
- shall not be entitled to vote at a meeting of that Stand-
ing Committee, unless he is also a member of that
Standing Committee ;

(v) one person belonging to minorities whether
based on religion or language to be elected as member
in the prescribed manner by the members specified
in clauses (7), (i), (i) and (iv) from among the
persons who are registered voters in the district and
who are not less than twenty one years of ags, but who
are not alrcady members of the Zilla Praja Parishad.

(v) the District Collecior, .ex-officio.

(4) No person shall be a member in more than

one of the categories specified in sub-section (3).. A
gerson who is or beccomes 2 member of a Zilla Praja
arishad' in morc than onc such category, shall, by
notice in writing signed by him and delivered to the
. District Development Officer, within fifteen days from
the date on which he so becomes a member, intimats
in which one of the said categories he wishes to serve,
and thereupon, he shall cease to be the member in the
other category or categories. In default of such
intimation within the aforesaid period, his membership
in the Zilla Praja Parishad in the category acquired
carlier shall. and his m=mbership acquiicd later in
the other category shall not cease 2t the expiration
of such period. The intimation given under this
sub-section shall be final and irrzvocable ; ‘

Provided that if a person is or becomes an ex-
officio member under clause (i) of sub-section 3).
being already a member of the Zilla Parishad in
any of the other categories specified in the said sub-
section, he shall not cease to be such ex-officic member
‘but he shall with effect from the date on which he
becomes such ex-officio member, cease to be a member
in such other category.

(5) No person shall be entitled to be a_member
of more than one Zilla Praja Parishad at a time.

o
L
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Election of Chair- 44 (1) for every Zilla Praja Parishad

e A i there shall be a’ Chairman who shall be
temofofice  elngted, subject to the  provisions of
section 9, by the registered voters in the district from
among themselves and a Vice-Chairman whoshall be
elected by the Members of the Zilla Praja Parishad

fliom among themselves :

Provided that a Member of the Legislative Assembly
of the State or a Member of cither House of Parliament
shall bc eligible to be elected as Chairman of the
Parishad, but he shall ccase to hold office unless within
fiftcen days from the datc of election to such officz he
cease to be a member of the Legislative Assembly of
the State or of cither Housc of Parliament by resignation
or otherwisa’ and if a Chairman subsequently become
a menber of the Legislative Assembly of the state or
either House of Parliament, he shall cease to hold such
office unless within fiftcen days from the date on which
he so becomes such member, ke ceases to be a member
of the Legislative Assembly of the State or of either
House of Parliament :

f

Provided further that out of the total number o
offices of Chairman in the State, three shall be reserved
by thc Government by notification, for the menibers

belonging to the Scheduled Castes by rotation;so -

however that the Zilla Praja Parishad in respect of
which the offices of Chairman are reserved for the
Scheduled Castes shall, as far as practicable, be the
Zilla Praja Parishads of the districts where the propor-
-tion of their nopulation to ths total population is
comparatively large : - -

Provided also that out of the total number of
offices of Chairman in the State, one shall be reserved
by the Government by notification, for the members
belonging to the Scheduled Tribes by rotation ; so
however, that the Zilla Praja Parishad in which the
‘office of Chairman is reserved for the Scheduled
Tribes shall, as far as practicable, be the Zilla Praja
Parishad of the district where the proportion of the
f»op_ulapon of the Scheduled Tribes to the total popu-

ation is the largest ; '
- Explanation : For purposes of the second and
(hird provisos, the areas included in any Musicipal
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Corporation, Municipality mining settlement or a
cantonment shall be excluded. -

~ Provided also that where no Chairman is elected
-at an election held unaer this sub-section, a fresh
election shall be held.

(2) Save as otherwise expressly provided in or
rescribed under this Act, the term of office of the
‘%hairman, who 1s elected at an ordinary election shall
be five years from the date appointed by the election
authority for the first meeting of the Zilla Praja
Parishdd after the ordinary election.

: (3) Subject to the provisions of sub-section(4),
.any casual vacancy in the office of the Chairman
shall be filled by a fresh election under sub-sectiont1)
and,a person elected as Chairman in any such vacancy
shall hold office only so long as the person in whose
place he is elected would have been entiticd to hold
office if the vacancy had mot occurred. -

(4) Unless the Government otherwise direct, no
casual vacancy in the office of the Chairman shail be
filled within thrce months before the date on which the
ordinary election of the Chairman under sub-section(1)
is due. :

" (5) The provisions of sections 10, 11, clause (a)

of, sub-section (1) of section 12,15 ard 16 shall apply

to. the Chairman of the Zilla Praja Parishad subject to

this variation that for the expressions'Mandal’,'Mandat

Praja Parishad’, ‘President’, ‘Mandal Development

Officers’,and District Munsif’, the expressions‘District,”’
“Zilla Praja Parishads’, ‘Chairman’, District Develop.

ment Officer’, and ‘District Judge’, shall respectively

be. substituted. . :

' (6) The Chairman shall be an ex-officio member
of the Zilla Praja Parishad and shail be entitled to
vote at meetings of the Zilla: Praja Parishad.

(7) For the purpose of election to the office of
GChairman, the District Collector may, by notification.
specify - the. symbols including the symbols reserved,
for a recognised Political party for exclusive allotment
to. contesting candidates set up by the party, thae

e e ke § et e e 44 mmEmEmee e emed e mm
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may bc chosen by the candidates contesting at an

- election to that officc and the Testrictions to which -

* their choice shall be subject.

Explaration : In this sub-section, the term
‘recognised political party’ shall have the meaning
assigned to it in the Election Symbols (Reservation
.and Allotment) order, 1968, issued under article 324
of the Constitution of India. :

(8) On the same day on which a speoial meeting

is held for the. election of the member specified In |

clause (v) of sub-section (3) of section 43 and soon
after the election of the said member, the District
Collector shall hold at the Officc of the Zilla Praja
Parishad a meeting of the members of the-said Parishad
for electing the Vice-Chairman and the clection shall
be held in the prescribed manner. If for any reason,
the election of the Vice Chairman is not held on the

T,

same day as the election of the member specified in -

clause (v) aforesaid’ the meeting for the election of
the Vice-chairman shall be beld - on the next day
whether or not it is a holiday observed by the Parishad.
' The Chairman shall preside at such meeting.

_ (9) For filling up a casual vacancy in the office
of the Vice Chairman, a meeting of the Zilla Praja
Par.shad shall be convened by the Chairman and the
rlection shall be held in the prescribed manuer. The
Chairman shall preside at such meeting.

(10) Save as therwisoe provided, the term of
office of the Vice-Chiairman elected at an ordinary
election. shall be five years from the date appointed
by the election authority for the first meeting of the
Zilla Praja Parishad after the ordinary election. The
Vice-Chairman  shall: however .cease to hold office
before the expiration:of such term on his ceasing tofife
a member of the Zilla Praja Parishad. When'a
vacancy occurs in- the office of Vice—Chairman before
the expiration of the term the person elected in. that
vacancy shall hold office for the residue of the term
of his predecessor.”; '

0
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45, Not withstanding  anything contained in
section 44, the Government may by notification for
suffictrnt causc which shall be stated therein direct
that the tcrin of office of the Chairman or the Vice-
Chairman bc extended upto such datc as may be
specificd in the notification, such date being not later
than one Year from the.date on which such term
cxpires ; and the Government may from time to
time by notification® alter such dats and fix another
date instcad within the period ome year aforesaid:

' Provided that if for any rteason the elcction of the

- Chairman and the Vice-Chairman is not-completed
. before the expiration of the period for which that

term- is cxtended the District Collector shall exercise

. the powers and perform the functions of the Chair-

Appointment
of District

Pevelopent

officer and
his powers
and fonc-
tions.

man until a new Chairman or a - Vice-Chairman is
elected: _ .

46. Therc shali be a District Dovelopment Officer
for cvery Zilla Praja Parishad who shall be 2ppointed
by the Governmant,

- (2) Evety District Development: Officer shall be
liable to be transferred by the Government. '

(3) Save as otherwise expressly provided by or
under thls Act the rxecutive power for the purpose
of carrying out the provisions of this Act, shall vest
in the District Development Officer who- shall,

(@) excrcise .all the powers ‘and perform all
the functions specially conferred or imposed upon
him by or 'under this Act, or under any other law for
the time being in force ;.and

®) lay down the duties of all Officers and

‘servants of, of .holding Office under Zilla Praja
"Parishad -in . accordance with rules made by the

Government. . _ N

- . (4) Subject to the provisions of this Act; and the
rules made thereunder “the District ‘Davelopment
Officer, - : ' .
" " {a) shall'bé entitled to—

... (i) attend the meeting -of the Zilla Praja Pari-
shad or any of its Standing Committees (ihcluding
any meeting of the Mandala Praja Parishad) and take
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part in the discussions there at but shall not be entitl-
ed to vote or to move any resolution ;

(i) call for any information, rcturn, statement
account or rcport from any Officer or servant of, or
holding office under the ‘Zilla Praja Parishad or a
Mandala Praja Parishad ; .

(b) shall exercise stupervision and control overf
the acts of the Officers and servants holding office
under the Zilld Praja Parishad or the institutions
thereundeér in matters of exccutive administration
and those 1elating to accounts and records of the Ziila

_Praja Parishad or the institutions thereunder ;

(¢) shall have custody of all papers and docu-
ments connected with the proccedings of the Zilla
Praja Parishad and of its Standing Committees ;

(d) shall be rcsponsible for implementing the
resolutions of the Zilla Praja Parishad and of the
Standing Committces thereof ; ,

(e) shall supervise and control the cxccutio
of all activities of the Zilla Praja Parishad ;

(f) shall take necessary measures for the
speedy cxecution of all works and dcovelopment
schemes of the Zilla Praja Parishad ;

(g) shall have the power to enter on and

inspect any work, scheme or institution under the
management of the Zilla Praja Parishad ;

(#) shall have the power to -cnter on and in-
spect any work, scheme or institution under the
management of a Mandala Praja Parishad if the Zilla
Praja Parishad or any of its Standing Committees so
direct ; _ _ -

‘(i) shall be the competent authority to enter

into agreements and to. sign and exccute them in the

name and on behalf of the Zilla Praja Parishad from
time to time ; : '

() shall implement such specific directions
issued by the Zilla Praja Parishad, as it may think fit
regarding the performance by him of any of the func-
tions assigned to him under the Act : '

Provided that such directions are in conformity
with the terms and conditions governing planning.
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Community Development and other Developmicnt
activitics entrusted by the Government or any other
authority ;

(k) shall immediately cxecute the orders
passed by the Government in exercise of the powers
conferred by the Act and rules made thercunder or
any other law for the time being in force and shall
forthwith send a compliance report io the Government
and place a copy thereof before the Chajrman and
Vice—Chairman. ,

. (L) shell ‘exercise such other powers and
perform such other functions as my be prescribed.

(5) The Government shall pay out o the Cop-
solidat=d Fund of the State, the -salarjes, allowance
leave alliowances, pension and contiibutiong, if any
“towards the provident fund or providsnt fund-cugs,
pension fund of the District Development Officer
appointed under sub-section (1).

‘ (6) The Government shall have power to make
rules to regulate the classification and methods of
recruitment, conditions of scrvice, pay and aliowances
and disciplinary conduct of the District Development
Officer appointed under sub-section ().

47. Term of office of members of Zilla Praja
Parished. Save-as otherwise provided in this Act,-

(i) an Ex-Officio member specified in clause @
of sub-section (3) of section 43 shall hold office  so
long as he continuzs to be the President of the Mandala
Praja Parishad which he represents ;

(if) a momber specified in clause (i) (ifi) or.(iv)
of sub-section (3) of section 43 shall hold Office so long
as he continues to be the Member of -the Legisiative

Assembly of the State or of the respective Housqﬁ of

Parliament; | _ .

(i) a member clected under clause (v) of sub.
section (3) of scction 43 shall hold office for a term of
five years from the date appointed by the clection
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authority for the first meeting of the Zilla Praja Pari-
shad after the ordinary election :

Provided that the Government may by notification
for sufficient cause which shall be stated therein, direct
that the said term of five years be cxtended upto  such
date as &ay be specified in the notification such date
being not later than one year from the date on which
such term expires under this clause; so however that the
term of Office shall not in the aggregate exceed six
years; and the Government may, from time to time,
by notification alter such date and fix another date
instcad, within the period of one year aforesaid.

48.  The provisions of sections 10,11,15 and 16 Disa.alifice-- "
shalliapply to;thc members of the Zilla Praja Parishad "™ . .
subjcct to this variation that for th: expressions
*Mandal”® “Mandala Praja Parishac”, “President”™,
“Mandala Development Officer” and **District .

. Munsif” the exprzssions “District” “Zilla Praja Pari-
shads” “Chairman” the District Development Officer”™
and “District Judge” , shall respectively be substituted :

e

Provided that where an Ex-Officio member speci-
fied in clause (i) of sub-seciicn (3) of scction 43 is
deemed to have ‘been restored to his membership
under sub-section (1) of scction 15 read with this
section he shall, with effect from, the date of suzh
restoration be deemed to have bzen restored also to
the Office of the President of the Mandalz Praja Pari-
shad of which he ceased to be the president by opora-
tion of the proviso to clause (i) of sub-scction (3) of
section 43 : '

Provided further that nothing in clause () of sub-
-section (1) of section 11 shall apply to a2 member of
the Zilla Praja Parished specified in clause (i), clause
(i) and clause (iv) of sub scction (3) of section 43,

49. Any vacancy occurring in the Office of 2 mem- Filing up of
ber elected under sub-section  (3) of section 43 befor.; Srtaincisval
the expiration of his term, shall b: filled by election '
of znother person uoder that sub-scction, and the
person €0 elecgcd' shall hold office for the residue of
the term of his predecessor. S
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Resi stions 50. The Chairmar, the Vice-Chairman or any
Vies Chsir- Iénﬁgybcr may I‘CSIgnthS gﬁioe as such Chairman, Vice-
, OF nman  Or member by giving notice in writing to
meaber 1 the Zilla Praja Parishad. Exccl-]gt in a case wherltlag the
person resigning delivers the notice of resignation
personally to the District Devclopment Officer, the

District Devrlopment Officer shall, on receipt of a

notics of resignation, obtain confirmation from the

person coneerned as to its genuiness. A resignation
delivered personally or confirmed as aforesaid shall

take effrct on and from the date on which the notice

was received.

Standing 51. (1) For every Zilla Praja Parishad there shall
S“{,ﬂr‘:‘.g"“ be constituted the following standing Committeess
Pauidsa.  the subjects ass’gned to each such Standing Committee,

being those specified against it, namely :—

() Sranding Committee for Devélopmem —_

Planning, Food and Agriculture including irriga-
tion, wrlls, animal husbandry, rcclamation including
soil conservation, contour bunding forests and
fisheries Co-operation  thrift and small savings, Indus-
tries includine cottage village and small scals indus-
tries trust rural housing and statistics ;

. (i) Standing Committee for Education :--—

Education including Social Education, Medical
relief, public heal h and sanitation including drainags
relief of distress in grave cmerg: ncies and sclf-belp
pregramms ;

(iii) Standing Committee for Social Welfare :—

Social Whelfarr, Welfarc of Scheduled Castes,

Scheduled Tribes and Backward Classcs and cultural
affairs ; . .
(iv) Standing Committee for Women Welfare :
Welfare of Women and Children ;
“(v) Standing” Committee for Works :—

Communications, rural water supply. power and
irrigation excluding irrigation wells ;
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(vi) Standing Committee for Finance :—

Taxation and Finance and Co-ordination of the
work relating to all other Standing Committecs,

2 (@) Every Standing Committee shall consist
of the Chairman of the Zilla Praja Parishad and the
District Collector. who shall be Ex-Gfficio member,
and such number of members as may be arrived at
by dividing the total number of members of the Pari-
shad by six : ' '

Provided that each of the suri)lus pumber of mem-
bers, if any ,remaining after such division shall be

allocated to such standing Committec as the Parishad-

may decide.
(b) The members of the Standing Committee

shall be clected by the members of the Parishad from

among themselves in the manncr prescribed ;

Provided that atleast one representative of the
Scheduled Castes or Scheduled Tribes or Backward
Classess or minoritics or women shall be elected to
each of the Standing Committees other than the Stand-
ing Committees. for Social Welfare or as the case may
be. Women Welfare : .

Provided further that where the total number of
members of the Parishad belonging to the Scheduled
Castes, Scheduled Tribes. Backward Classes and Mi-
norities and Women members is -not sufficient to
provide representation in every Standing Commiittee
as aforesaid or whore the number of such membors on
the Parishad is sufficient to provide such represcnta-
tion, but yet a mcmber belonging to the Scheduled
Castes or Scheduled Tribes or Backward Classes or
minoritics or women member, is not elected to any
Standing Committce for any other rcason, such num-

ber of persons as arc required to provide one repre-.

sentative In every Standing Committee shall be
clected from among the Scheduled Castes or Scheduled
Tribes or Backward Classes or minorities or women
as the case may be: who are registered voters in the
“district but not members of the Parishads :

Provided also that where the total number of =
members of the- Parishad belonging to.the Scheduled

:
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Castes, Scheduled Tribes and Backward Clagses is
more than one-half of the number of members of the
Standing Committee for Social Welfare not less than
such number as is required to form a majority in the
Standing Commiittee shail be the members of the
Parishad belonging to such Castes or Tribes or Clagses 5
‘but where such total number of members of the Pari-
shad is not sufficient to form a majority all such mem-
bers shall be £x-Officio members of the said Standing
Committee; and where sueoh total number of members
of the Parishad is less than one-half such number of

rsons as are required to make the number of mem-
bers of the Standing Committee a majority shall be
elected from among the persons belonging to such
Castes or Tribes or Classes as the case may be. who
are registcred voters in the district but are not members
of the Parishad: o

Provided also that where the total number of
womcen menbers of the Parishad is more than one-half
of the number of members of the Standing Committee
for Women Welfare not less than such number as js
required to form & majority in the Standing Committee
shall be Women members of the Parishad: but
where such total number of women members of ths
Parishad is not sufficient to form a majority sll such

. women members shall be Ex-Qfficié members of the .
said Standing Committee ; and where such total
number of women members of the Parishad is less than
one half such number of women as are required to
make the number of women members of the Standing
Committee a majority shall br elected from amorng
the women who are registered voters in the district
but arc not members of the Parishad.

(3) The Chairman of the Parishad shall be the
"Chairman- of cvery Standing Committee. In the
absence of the Chairman of the Parishad the District
Collector and in the absence of both the Chairman
and the District Collector a member chosen by the
members present at the meeting of the Standing Com-
mittee shall preside ;

(4) Every Standing Committce shall deal with
such subjects as may be prescribed and exércise such
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of the powers and perform such of the functions of the
“Parishad in relation to such subjects, as the Govern-
ment may, by order, specify.

{5) In the case of the Standing Committees
constituted under sub-section (1), except in the case
of the Standing Committees for Sotial Welfare and
Women Welfare no member of a Parishad other than
its Chairman and the District Coliector shall be a
member of more than one such Standing Commitiee
at-a time :

Provided that where the number of members
op the Parishad is not sufficient to "fill as aforesaid
all the seats of every such Standing Committee, a
member of a Parishad may become a member of any
two such Standing Committces.

(6) All the provisions of this Act relating to
the duties, powers, liabilities, disqualifications and
disabilities of members of the parishad shall be
applicable, so far as may be, to the members of any
Standing Committee.

() A momber clected to a Standing Committce

- akall hold office for five years from the daie appointed

by the elcction authority for the first meeting of the
parishad after the ordinary election :

Provided that the Government may, by notifi-
cation for snfficient cause which shall be stated therein
direct that the said torm of five ycars be ext-nded
upto such date as may be specified in the notification,
such date beifig not later tham one year from the

date on which such term expires under this clause,

so however, that the term of office shall not in the
aggregate exceed six years ; and the Government
may, from time to {ime, by notification, alter such
date and fix another date instead, within the period
" of one year aforesaid. ' -

{8) Any vacancy occuring in the offics of members
of a Standing Committee before the expiration of
- hig term shall be filb-¢ by election of another purson
in the manncr providud in sub-seciion (2) and tle
person so clected sbail hold office for the rosiduc of
ke term of his predecessor,

13 89—B—17 :

.
L
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(9) If a person who is an Ex-officio member of
the Standing Commitiee under sub-section (2) other
than the District Collector refuses to be a member
of the Standing Committee for Social Welfare or
Women Welfare or resigns such  membership or
otherwise ceases t0 be such member, such person shall,
with effect from the date of such refusal, resignation
or cessation, cease to be a member of the Parishad.

{10) Where a person elected as a member of
Standing Conamities from among the members of the
Parishad ceases t0 be a member of th= Parishad on
any date before the expiration of the term of his office
es & member of the Standing Committee, he shall
cease to be a member of the Standing Committee with
effect on and from such date. '

Right of " 52. Such district, regional and State officers, as
Sl - the Government may, by order, specify, shall have
cers tt:_npn{lt]i; the right to speak in, and otherwise to take part in
Procesding of the proceedings of any meeting of the Zilla Praja
the Pasishad Parishad or any Standing Commitice thereof, func-
ing. Commi. tioning within the local limits of their respeotive juris-
tee theto of. djotions but shall not by virtue of this section be,

entitled to vote at any such meeting.

Chairmanor ~ 53, (1) The Chairtian or Vice-Chairman cf a
Vice- Sttt Zilla Praja Parishad or the Chairman of a Standing
shador the Committee thereof may, for purposes of consnlta-
S}’:‘g‘:;i‘:m tion, invite any persen other than an office bearer of
Committee  gny political party having experience and specialise
oo s knowledge of any subject under its consideration
to attend its ¢ attend its meeting. Such persons shall have the
meetngt.  ight to speak in, and otherwise to take part in the

proceedings of such meeting, but shall not by virtue

of this section, be entitled to vote at any such meeting.

(2) A person attending a meeting under sub-
section (1) shall be entttled to such allowances as may
be prescribed.

Rulesfor =~ = g4 ery Zilla Praja Parishad or. a Standin
cﬁ%ﬁ}g;;o?th: Coﬁmig:e I-St’hereof shali in regard to the con_ducgt
petine ol 2 of business at its meeting follow such rules as may
standlng  be prescribed. .

Commitice
thereof.

1389—B—17x

in
bind

[
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55. A Zilla Praja Parishad or a Standing €om- g o5 |

!

mittee thereof may, at any time, require the-District its stending

commitiee 0 |

Development Officer to furnish any document in hiS caii for doeu-

custody, The District Develppment Officer shall et from

comply with every such requisition, %o:;vclapmnt
opt'.

44. (1) Bvery Zilla Praja Parishad shall have Forers and

fuuctions of
the power to— the Pxrishad.

. () examine and approve the budgets of Mandal
Panchayats in the district ;

(ii) distribute the funds allotted to the district
by the Caniral or State Government among the Man-
dala Praja Parishad and Mandzls in the district for
which Mandala Praja Parishad are not constituted;

(iil) Co-ordinate and consolidate the plans pre-
pared in respect of ths Mandal in the district and
prepare plans in respect of the entire district;

(iv) szcure the execution of plans, projects
schemes or other works either solely ralating to indivi-
dual Mandals or common to two or more Mandals
in the district ;

(v) supervise generally the activities of ‘the
Mandals Praja Parishads in the distriot;

(vi) exercise and perform such of the powers
and functions of the District Board including the
power 1o levy any tax or fees, as may be transferraed
to it under this Act :

(vil) exercise and perform such other powers

and functions in relation to any -development pio-
gramme as the Government may, by notification
confer on or enirusf to it ; -

(viii} advise Government on all matiers rela-
ting to development activities and maintenance - of
services iz the district, whether undertaken by local
guthorities or Government ;

_ (ix) advise Government on the allocation of
wozk among Gram Panchayats and Mandal Praja
Parishads and co-ordination of work between the
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sid bodies and among the various Gram Panchayats
themselves ;

{x) advise Glovernment on matters concerning
the implementation of any statutory or executive
order specially referred by the Government to the
Zilla Praja Parishad ;

{xi) collect such data as it deems necessary ;

- {xii) publish statistios or other Information relat-
ing to the activities of the local authorities ;

(xiii) require any local authority to furnish in- -
formation regarding its activities ;

(xiv) accept trusts relating exclusively to the
furtherance of any purpose for which its funds may
be applied ;

{xv} establish, maintain, or expand sccondary.
vocational and industrial schools ; -

(xvi) borrow moncy for carrying out the pur-
poses of this Aot with the previous approval of the
Government and subject to such terms and condi-
ilons as may be prescribed. '

{2) The Zilla Praja Parishad may, with the
por approval of the Government, levy contribu-
dions from the funds of the Mandala Praja Parishads
in the district.

Powts and D7 (1) The Chairman of & Zilla Praja Parishad
fanctions of shall— :
Chair man
and. ¥ice-cha-
frman of the
_ Prosident. .

(a) exercise administrative control over the
%Stiﬂ Development Officer for the purposes. of
this Act ; :

{b) convene, preside over and conduct the
meetihgs of the Zilla Praja Parishad ;

{c) have full access to all records of the Zilla
Praja Parishad. :

(2) The Vice-Chairman shall oxercise' tué
powere and perform such functions of the Chairma
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as the Chairman may, from time to time, delegate
to him in writing..

(3) When the office of the Chairman is vacant,
the Vice-Chairman of the Zlla Praja Parishad shall
exercise the powers and perfcim the functions of
the Chairman until a new Chairman is clected.

(4) If the Chairman has been continuously,
absent from the district for more than fifteen days
or is incapacitated tor more than fifteen days, his
powers and funciions during such absence or 1mcapa-
city shall devolve on the Vice-Chairman.

(5) When the office of the Chairman is vacant
or the Chairman has been -continuously absent from
the district for morc than fifteen days or is incapacita-
ted for more than fifteen days and there is either a
vacancy in the office of the Vice-Chairman or the
Vice-Chairman has been continuously absent from

the district for more than fifteen days or is incapacita- -

ted for more than fifteen days, the powers and fung-
tions of the Chairman shall devolve on a member of
the Zilla Praja Parishad appointed by the Government.
The member so appointed shali be siyled as the
temporary Chairman and he shalt exercise the powers
and perform the functions of the Chairman subject
to such restrictions and conditions as may b2 prescribed
until! a mew Chairman or Vice- Chairman assumes
office after his election, or until the Chairman or
the Vice-Chairman returns to the distriot or recovers
from his incapacity, as the case may be. .

(6) It shall be the duty of the Chairman or the
person for the time being exsrcising the powers and
performing the functions of the Chairman to convene
the meetings of the Zilla Praja Yarishad so thar atieast.
one meeting of the Zilla Praja Parishad i huid in every
pinety days. If the Chairman or such person fais
to disoharge that duty with the result that ro meeting
is hald within the said period of ninty cays or within
thirty days following-such period he shall, with effect
from the date of expiration of the thirty davs aforasaid,
ecase to be the Chairman or as ths c3s may be, sease

to sxeroise the powers and perform the furntions of -

“the Chairman, unless such cessation has  oiherwise

' ocpured before that date ; and for a period ‘of ons
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year from such date he shall not be eljgible to ba
elected as Chairman or to exercise thz powers and
perform the functions of the Chairman.

fosofind- 58, Any member of a Zilla Proja Parishad may
ors to draw draw the attention of the Chairman or District
Semtien oo Development Officer of the Parishad to any negleot
shad, works it the execution of Parishad work, to any wasie of
6. Parishad property or to the nceds of any locality and

may suggest any improvement which may appear

desirable.

59. (1) In case of emergency, the District Col-
merency lector may direct the excoution of any work or the
wears & doing of any act which would ordinarily require the
for. sanction of the Zilla Praja Parishad or of a Standing

Committee thereof and the immediate execution of the
doing of which is in his opinion necessary for the
welfare or safety of the general public and may also
direct that the expenses of executing such work or

doing such act shall be paid from the Parishads Fund.

(2) Every case in which the power gonferred
by this section is exercised shall forthwiih be reported
to the Government by the Disirict Collector with the
reasons in full for the exercise of such power and a
copy of the report shall; at the same time be sent o
ths Zilla Praja Parishad for information.

;“;?::;,;i‘g;,’_ 60. (1) The Government may, at any time, create
-ofthe Pa- such posts of officers and other employees of a Zilla,
ad- Praja Parishad as they may consider necessary for
carrying out the purposes of this Act.

(2) All appointments to the posts created under
sub-sectionn (1) and transfer of the holders of such
posts shall be made, subject to the provisions of the
Andhra Pradesh Public Employment (Regulation of

Age of Superannuation) Act, 1984 and such rules as ,
may be made under the praviso to article 309 of the 19s4.

Constitution.

. (3) The Government shall pay, out of the
Consolidated Fund of the State, the salaries, allo-
wances, leave allowances, pension and contributions,
if any, towards the provident fund or pension-cum-
provident fund of the officers and other employees

of 23 af
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of a Parishad, who hold any of the posts referred to
in sub-section (1).

(4) The classification and methods of recruit-
ment, conditions of service, pay and allowances and
discipline and conduct of the officer and other emplo-
yees referted to in sub-section (1), shall be regulated
in accordance with the provisions of the Andbra

Pradesh Public Employment (Regulation of Age of ,
Superannuation) Act, 1984 and such rules as may be s

made under the proviso to article 309 of the Constitu-
tion. : .

(5) (a) Bvery holder of the posts in a Parishad
-speoified in clause (b), who is appointed immediately
befors the commencement of this Act shall, notwith-
standing anything in this Act, continue to hold such
posts, subject to the provisions of the Andhra Pradesh
Public Employment (Regulation of Age of Suver-

23
4.

of

annuation) Act, 1984 and such rules as may be made Act 230f

under the proviso to article 309 of the Constitution;**

and until provision in that behalf is so made, the law
for the time being in force regulating the recruitment
and conditions of service applicable to such holder
immediately before such commencement, shall conti-
nue to apply to such holder.

(b) The posts specified for the purposes of this
sub-section are the following, namely :(—

(1) Managers; (2) Superintenderis; (3) Semior
Assistants and Senior Accountants (formerly
called as Upper Division Clerks); (4) Loans Inspec-
tors; (5) Junior Assistants (formerly called as Lower
Division Clerks); {6) Junior Accouatants; (7} Seed
Store Clerks; (8) Typists; (9) Stenotypists; (10) Record
Assistants; &1 1) Laboratory Attenders; (12) Library
Attenders; {13) Librarians, (14) Daffedars; (15) Atten~
ders; (16) Drivers; (17) Medical Officers in Local
Fund Dispensaries and the staff atiached to them;

(18) Teachers working in the schools under the control -

of the Parishad.

(6) The Government may, from time to time,
by order, give such directions fo any Parishad or any
Officer, anthority or person ithereor, as may appaar

te them to be negessary for the purposs of giving .

84.
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effect 1o the provisions of this section; and the Pari-
shad, officer, authority or person shall comply with
all such directions. .

Allowasioss 61. (1) There shall ba paid to the non-official
forattending moembers of a Zilla Praja Parishad and a Standing
peching 0f 2 Comnitice thereof such allowances as may be prescri
a standing  bed for atteading a meeting of the Parishad or such

Commite? oommitice.

{2) There shall be paid 1o the Chairman or
Vice-Chairman of the Parishad in respect of theirf
his tours on duty, whether within or out-side the

distriot but not outside the State, such allowances as
may be prescribed.

62. (1) All moneys received by the Zilla Praja

;:;;;ihg,f,_‘“ Parishad shall constitute a fund called the Zilla Praja’

Parishad Fund and shall be applied for the purposes
specified in this Act and for suh other purposes and
in such manner as may be prescribed.

(2) All moneys received by the Parishad shall

be lodged in the nearest Government Treasury or
with sanction of the Government in any bank appro-
ved by them.

(3) All orders or cheques against the Zilla Praja
Parishad Fund shall be signed by the District Deve-
lopment Officer.

eXpentes of 3 1 —
e Parishad shall consist of

Tncome amd 63. (1) The sources of income of Zilla Praja -

(1) the Central or State Government funds allo- -

tied to the Parishad ;

?i} t%ragts -from All Iipdia bodies and institu-
tions for the development of cotiage, village and s
scale industries and the like ; g¢ and small

(iii) such share of the land cess o

- local cess,
Stat: taxes or fees as may be prescribed ®

»

(iv) proceeds from taxcs or fucs which the

Parishac. may, under any law, levy }
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(v) income from endowmenis or trusts adminis-
tered by the Parishad;

(vi) such income of the district board as the
Government may, by order, allocated to it;

(vi) donations and contributions from the
Mandala Praja Parishad or from the public in any
form;

(viii) such contributions as the Zilla Praja Pari~
shad may levy from the Mandala Praja Parishad with
the previous approval of the Government;

(ix) any othor income from remuncrative enter-
prises and the like.

(2) The expenses of the Parishad shall include
the salaries and allowances of its officers and other
employces, the allowances to be paid under section 53
and scotion 61, any item of exponditure dirccted
by the Goveinment for carrying out the purposes of
this Act and such other expenses as may be necessary
for such purposes. ‘

~ 64. (1) The District Develcpment Officer shall phebidstof
in each year, frame and place before the prescribed oo Parispad.
date; a budget showing the probable receipts and
expenditure during the following year, and the Zilla
Praja Parishad shall sanction the budget, with such

modifications, if any, as it thinks fit.

(2) The budget so sanctioned shall be sub-
mitted to the Government by the District Develop-
ment Officer through the Chairman on or before such
date as may be fixed by the Government and if the
Government are satisfied that adequate provision has
not been made therein or that it is otherwise unsatis-
factory for giving effect to the provisions of this Act,
they shall have the power to approve the budget with

such modifications as they may consider necessary
to secure such provision.

. (3) X, for any reason, the budeat is n. .
tioned by the Parishad under sub-se%:tion ?lgtbesggfc
that date referred to in sub-section (2), the District
Development Officer shall submit the budget to the
Government who shall thereupon approve the budget
s if it wore submitted to them under sub-section sl

b
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(4) If, in the course. of a year, the Parishad
finds it necessary to make any alterations in the budget
with regard to its receipts or items of expenditure a
revised or supplemental budget may be framed, sub-
mitted and sinctioned or approved as far as may be;
in the manner provided in sub-sections (1), (2) and (3).

Awawtsiad 65 The provisions of section 36 shall mutatis
mutandis apply to the accountsof a Zilla Praja Pari-
shad and the audit thereof.

Motion of 66. The provisions of section 37 shall apply to a
noeonfidence yofion of no-confidence in the Vice-Chairman of &
Chairman. - Zilla Praja Parishad subject to the variation that for
the expression ‘“Mandala Praja Parishad”, “Vice-
President”, and “Collcctor”, wherever they ocour,
the expression ‘“Zilla Praja Parishad”. *Vice-Chair-
man” and “District Collector” shall respectively be

~ substituted.

Explanation : For the removal of doubts it is
hereby declared that while computing the total num-
. ber of mcmbers of the Zilla Praja Parishad for the
purpose of moving 2 motion of no-sonfidence against
the Vice-Chairman, the total number of members
of the Zilla Praja Parishad, other than the ex(ogicia
member specified in clause (vi) of sub-seotion (3) of
section 43, shall be taken into account, irrespective of
any vacancy existing in the office of member et the
time of meeting.

Power of 67. The provisions of sections 38 and 40 shall
Goverment apply in relation to a Zilla Praja Parishad as they
tosuspond or apply in relation to the Mandala Praja Parishad with
Yomeoord .2 the substitution of references to the Chairman, Vice-
Chairman  Chairman and member of a Parishad for references

Jige-Chairmi t0 the President, Vice-President and member of 8

aPatisted.  Mandala Praja Parishad respectively.

P°$¥r5f . 68. The provisions of section 39 shall apply in
o tharaw relation to a Zilla Praja Parishad as they apply in
Powers oic, relation to the Mandala Praja Parishad with the

of Chaiman substitution of reference to the Chairman of a Zilla
Praja Parishad for the reference to the President of
a Mandala Praja Parishad. o

4
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9. (1) The Goverbment may, by notification, Z .
constit‘utg )for each district a Zilla Pranalika, Abhi- irgf%kﬁ'u
vrudhi Mandali (hereinafter jn this section referred Meadsl
o as the “Maadali”® with effect from such date as
may be specified therein.

(2) Every Mandal shall consist of the following
members, namely —

@) the Chairman of the Zilla Praja Parishad
concerned ;

“(ii) all the members of the Legislative
Assembly of the State and the House of the People
eleoted from the district including the atreas comprised
in a Municipality or a Municipal Corporation and
the members of the Council of State who are members
of the Zilla Praja Parishad specificd in clause (iv) of-
sub-section (3) of section 437;

(iii) the District Collector;

(iv) such other expert members not exceeding
five in number as may be nominated by the Govern-
ment. : '

(3) There shall be a Chairman and Vice-Chair-
man for each Mandali. Such Minister of the Council
of Ministers as may be nominated by the Chief Minis-
ter shall be the Chairman of the Mandali, ex officie
and the Chairman of the Zilla Praja Parishad concer-
ned shall be the Vice-Chairman of the Mandali
Ex Officio. .

: (4) The District Collector shall be the Member
Secretary of the Mandali,

(3) Tho Mandali shall advise the Zilla Praja
Parishad concerned the developmental activities that
may be undertaken by the Zilla Praja Parishad and
also perform such other funciions as the Government
may, by notification, entrust to it, from time to
- time,

-
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CHAPTER-IV
MISCELLANEO US

70. (1) Notwithstanding anything in the relevant
reanster of - District Boards Act or any other law, the Government
Powerssnd  may, by mnotification and subject to such control,
ofsnireet  Testrictions, conditions and reservations as may be
bowd of specified therein, direot that any _powers exercisable
PrajaParishad OF functions performable by a district board by or
ad Zilla under the relevant District Boards Act or any other
parihad,  Law for the time being in foroe including the powers

to levy any tax or fees, shall be transferred to a Man.
dala Praja Parishad. or a Zilla Praja Parishad and
thereafter the Mandala Praja Parishad or the Zilla
Praja Parishad as the case may be, shall exercise and
perform the powers and functions transferred to it.

(2) When any powers and funotions of the
District Board are. transferred to a Mandala Praja
Parishad or a Zilla Praja Parishad under sub-section(] )
all references in the relevant District Boards Act,
or any other law for the time being in force to th e
District Board with referencs to such powsrs and
functions shall be construed as references, to the
Mandala Praja Parishad or the Zilla Praja Parishad

as the case may be.

siton (1) The Government may, by notification,
Bis  direct that such of the provisions of the relevant Dijs-
Boards Actto trict Boards Act, including the provisions relating to
Prandala . the levy and collection of any tax or fee as may be
e od - specified in such notification, shall apply to the Man-
Faie dala Praja Parishad and the Zilla Praja Parishad
. constiluted under this Act. For the purpose of faci-
litating " the -application of these provisions to the
Mandala Praja Parishad and Zilla Praja Parishad,

the Government may, by notification, make such
adaptations and modifications of the relevant Distriot

Boards Act and the rules made thercunder whether

by way of repealing, amending or suspending any
provision thereof, as may be necessary or expedient

and thereupon the relevant District Boards Act and

.the rules made thereunder shall have effect subject

to the adaptations and modifications so made,

e
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(2) Notwithstanding thai no provision or insuffi-
cient provision has been made under sub-section (1)
for the adaptations of the provisions of the rilevant
District Boards Act, or the rules made thercunder,
any court, tribunal or authorily required or ~mpow-
ered to enforee those provisions may, for the purpose
of facilitating theicr applications to any Mandeala
Praja Parishad orth: Zilla Praja Parishad construrd
those provisions i such manner, without affi-cting
the substanes, as may be nreessary or proper in regard
to the mntior bz7ore the Court, Tribunalor authority.

72. (1) Every verson convictzd of an offence
puaishable under Chapter IX-A of the Indian Prnal
Codc, or under any law or mle relating to the in-
fringment of the scorecy of an clection shall be dis-
qualified from voting or from bairg elected in any
election under this Act or from holding the office of a
member of a Mandala Praja Parishad or a Zilla Praja
Parishad or a Standing Committes, for a period of
six years from the date of his conviction.

Digqualifica-
tipas arising
out of ¢lec-
tion off*nces
and corrupt
practices at
clections,

(2) If, at an enquiry into an election petition

under the rnles made under this Act, the election of

“any person is declared void on the ground that he

was found guilty at such election of any corrupt
practice specified in such rules, he shall bz disqualified
from being elecied in any ecleciion under this Act or
from holding the office of a member of 2 Mandala
Praja Parishad or a Zilla Praja Parishad or a standing
Committee, for a period of six years from the date on
which such finding 1s given.

(3) The Government may, for reasons to be
recorded, remove any disqualification wunder this
section or reduce the period of any such disqualifica-
tion.

73. (1) The Government may, by order in writing

Power to
cancel or

cancel any resolu‘ion passed’ by a Mandala Praja suspena

Parishad or a Zilla Praja Parishad or any Starding
Committee of a Zilla Praja Parishad. if in their opinion
such resolution :—

(a) is not legally passed;or

resolution gf
a Mandala
Praja Pari-

shad and the

Zilla Praja
Parishad,
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(b) is in excess or abuse of the powers con-
ferred by or under this Act, or auy other law; or

(c) on its execution is likely to cause danger
o human life, health or safety or is likely to lecad to a
Tiot or affrary. :

.(2) The Government shall, before taking action
under sub-section (1), give the Mandala Praja Pari-
shad or the Zilla Praja Parishad, as the case may be,
an opportunity for explanation.

(3 If in the opinion of the District Collector,
immediate agtion is necessary to suspend a resolution
on any of the grounds referred to in clause (s} of
sub-section (1), b may make areportto the Govern-
ment and thr Government myy, by order in writing
suspend the resolution. :

Power of - 74. (1) If at any time it dppoars to the Govern~

g"t:m‘;g; ment that a Mandaia Praja Parishad or the Prasideat
in defavlt of Of 2 Mandala.Praja Parishad or a Zilla Praja Parishad

Madala o any of its Standing Committecs or the Chairman

Par‘!shnd_ of a Zilla Praja Parishad has made default in per--
fihe 2lI8 - forming any function or discha.ging any duty imposed -

Praj \ A
Packhad. by or under this Act, or any relevant law for the time

being in force, the Government may, by order in
writing fix a period for performing such function or
discharging such duty.- :

(2) If such function or duty is not parformzd or
discharged by any autbority aforesaid within the
period so fixed the Government may appoint some
person to perform that function or discharge that
duty and may direot that the expense incurred in
that regard shall be paid by the person having the
custody of the Mandala Praja Parishad Fund or the
Zilla Praja Parishad Fund, as the case may be, in
priority to any other charges against such fund except
.charges for the service of authorised loans.:

75, (Y@ML at any tims, it appears to ths
B o et Government ‘hit a Mandala Praje Parishad or a
tosuperscde Zilla Praja Pacishad is not competent to parform its
o e funciions or has failed to exercise its powers or per-
Peajn Parishad form its functions or has exceeded or abused any of

o 2 Dl the powers conferred upon it by or under this Act, or

Partad.  any other law for the time being in force, the

3




I

27\

‘ Government may direct the Mandala Praja Pari-

shad or, as the case may be, the Zilla Praja
Parishad, to remedy such incompetency, failure,
excess of abuse or to give a satisfactory explana-
tion therefor and if the Mandala Praja Parishad
or the Zilla PrajaParishad fails fo comply with such
direction, the Government may supersede less the
Mandala Praja Parishad or the Zilla Praja Parishad
as the case may be, for a period notexceeding one
year from a specified date or dissolve it with effect
from a specified date and recomstitute it either
immediately or with effect from another specified
date, and cause any or all of ‘he powersand
functions of the Mandala Praja Parishad or the
Zilla Praja Parishad to be exercised and performed
by such person or authority as “he Government may
appoint in that behalf duringthe period of its superses-
sion or until the Mandals Praja Parishad or the
Zill Praja Parishad is reconstituted in accordance with

the provisions of this Act and any person or au‘hority

so appointed -may, if the Government so direct,
receive remuneration for the services rendered from the
funds of the Mandala Praja Parishad or the Zilla
Praja Parishad as the case may be.

(i) On or before the expiry of the period of
supersession notified under clause (i), the Goveroment
may, by notification for reasons tobe stated in the
notification, postpone the reconstituiton of the
Mandala Praja Parishad or, asthe.case maybe, of
the Zilla Praja Parishad for a further period not
exceeding six months, ' :

(ii) With effect from the date specified for the

. supersession. or dissoluiion of a Mandala Praja

Parishad or Zilla Praja Parishad under clause (i), all
its members including its President or Chairman,
and Vice-President or Vice-Chairman, as the case
may be, shall forthwith be deemed to have vacated
their offices as such and they shall not be entitled to
be restored to office afier the expiration of the period

. of supersession. The members of a reconstituted -

Mandala Praja Parishad or Zilla Praja Parishad shall
enter upon their offices on the dalc specified for is
reconstitution.. _

(2) If, at any time it appears to the Government
that a Standing Committee of a Zilla Praja Pari§had
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fs not competent to perform its functions or has failed
to exercise its powers or perform its functions or has
exceeded or abused any of the powers conferred upon
it by or under this Act, or any other law for the
time being in force, the Government may direct the
Standing Commitiee to remedy such incompetency,
failure, excoss or abuse, or to give a  satisfactory
explanation therefor and if the Standing Committee
fails to comply with such direc’ion, {he Government
may dissolve Standing Commitice and direct the
Zilla Praja Parishad, to reoconstitute the dissolved
Standing Committee imm:diately thereafter.
Appointmett 76, (1) Notwithstanding anything in this Act,
ofspxcal  wherein the opinion of the Government it is not
possible to hold th» elrctions to a Mandala Praja
Parishad or a Zilla Praja Parishad in accordance with
the provisions. of this Act before the date of éxpira-
tion of the term or the extended term thereof and
to bring the newly elected members into office on the
date of expiration aforesaid,the Goveroment shall
appoint a Special Officer, to exercise the powers and
perform the functions of the Mandala Praja Parishad
and its President or Vice-President or as the case may
be, of the Zilla Praja Parishad and its Chairman or
Vice-Chairman ‘from the date of expiration aforesaid.

(2) The Sp~cial Officrs shall cause arrange-
ments for the el ¢c*ion of the mrmbers and President
of the Mandala Praja Parishad or, as the case may be,
of the membears, Chairman and Vice-Chairman of the
Zilla Praja Parishad to be made before such date as
may. be fixed by the Government in this behalf:

"Provided that the Government may, from time to

time, postpone the date so fixed, if, for any reason
the elections cannot be completed before such date.

AgsofMes- . 77 (1) No Act of a Mandala Praja Parishad shall

paristads  be deemed to be invalid by reason only of a defect in
;nradja Zlla . the establishment of such Mandala Praja Parishad or
shads not 0 on the ground that the President, Vice-President or
e me. any member of such Mandala Praja Parishad was not
lity vacancy, entiiled to hold, or con‘inue in such office by reason

oo of any disqualifica’ion or by reascn of any irregu-

Jarity or illegality in his nominpation, or election, as.

she case may be, or by rzason of such act having been
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done during the period of any vacancy in the Office
of the President, Vice-President, or member of such
Mandala Praja Parishad.

(2) The provisions of sub-section (1) shall
mutatis mutandis apply io the acts of a Zilla Praja
Parishad or a Standing Commiitee thereof.

78. (1) Every person who is elected to be the Oath of
Presidant or a member of a Mandala Praja Parishag /g%
or a ‘Chairman or a member of a Zilla Praja Parishad
shall, before taking his secat make at any  special
meeting or any other meeting of the Mandala Praja
Parishad or the Zilla Praja Parishad as the case may
be, an oath or affirmation of his allegiance to the
Constitution of India in the following form namely 3

i S e having become a President/
Member of the Mandala Praja Parishad/ Chairman/
Member of the Zilla Praja Parishad, swear in the name
of God solemmly affirm that I will bear true faith and
allegiance to the Constitution of India as by Iaw
established and that Iwill faithfully discharge the duty
upon which I am about to enter. :

(2) Any such President or Chairman or member
who fails to make, within three months of the. date
on which his term of office .commences, or. at one
of the first three meetings held after the said date which-
ever is later, the oath or affirmation laid down in
sub-section (1) shall ceasc to held his office and his
seat shall be deemed to have become vacant.

- (3) No such President or . Chairman or membe?
shall take his seat.at a meeting of the Mandala Praja
Parishad or, as the casc may be, of the Zilla Praja
Parishad or do any act as such member unfess he has
made the oath of affirmation as laid down in this
section.. - ‘

(4) Where a person ceases to hold office under
sub-section (2), the Mandal Development Officer or,
as the case may be, the District Development ~Officer
shall report the same to the Mandala Praja;. Parishad .
or the Zilla Praja Parishad at its next meeting.and on
application of such person made wihin: thirty days
of the daie on which he has ceased to be a. President

1389—B—18
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or Chairman or member under that sub-section the
Mandala Praja Parishad or the Zilla Piaja Parishad
may grant him further time which shalll not be less
than four months and not more than nine months for
making the oath or affirmation and if he makes the
oath or affirmation within the time so . granted, he
shall, notwithstanding anything in the foregoing sub-
sections or in clause (5) of sub-section (1) of scction 1!
or as the cass may be, in section 48, continue to
hold his office. ‘

(5) Where on an application made by a person
who ceascs to hold office. under sub-section (2), the
Government are satisfied that such person for reasons
beyond his control, has not been able to make the
oath or affirmation within the period specified in sub-
section (2) or within the further time, if any, granted
to ‘him under sub-section (4), they may by an order
"grant such further time as they deem fit to the person
to make the oath or affirmation. If such person
makes the oath or affirmation within the time so
granted he shall, notwithstanding anything- in the
foregwing sub-sections orin clause (5) of sub-section(1)
of section 11 or, as the casc may be, in sechon 48,
' contmue to hold his office. :

: (6) The pmwsmns of this section shall mutatis

. mistandis. apply to the members of a Standing Com-
mittec of a Zilla Praja Pamshad who are not members
of such PansInd

ﬁc‘:ﬂ‘c‘;ﬁﬁ‘; 279, (D) Evcry Mandala Praja  Parishad shall
~furnish. to the Zilla Praja Parishad apd every such
. Zilla Praja Parishad shall furnish to the Government
a report on its administration for cach year, as soon -
as may be, afier the close of such year, in such form
and with such details as may be prescribed. The
Mandala Praja Parishad shall, while furnishing the
.report to the Zilla Praja Parishad as aforesaid send a

copy thereof to the Government.

. (2) The Zilla Praja Parishad shall consu:ir-x the
.administration report of each Mandala Piaja Pati-
shad and forward it to the Government with itg
ramarks, .

1389—B—18x
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(3) The report of the Mandala Praja Parishad
shall be preparcd by the Mandal Development Officer
and that of the Zilla Praja Parishad by its District
Development Officer and the Mandala Praja Parishad
or the Zilla Praja Parishad shall consider and forward
it to the Zilla Praja Pavishad or the Government, as
the casc may be, with its resolution thereon.

80. Any sum duc to, or recoverable, by a Ruccmg:\'f ?{,
Mandala Praja Parishad or a Zilla Praja Parishad yisoe
under . this Act.may bc rccovered as if it were an Praja Pact-

‘car o shad op Zilla
arrcar of Land Revenue. Praja Pari-

shad as
arrears of
land revenue.

81. (1) Any officer or person whom the Govern- powers of
ment may cmpower in this behalf may enter on and §§$¢3§ng
inspect:— -+ Officers.

(¢) any immovable property, or any work in
progress under the- control of any Mandala Praja
Parishad or the Zilla Praja Parishad;

{b) any school, hospital, dispensary, vaccina-
tion station, chouliry or other institution maintained
by, or under the control of, any Mandala Praja
Parishad or Zilla Praja Parishad and any records,
registers or other documents kept in such Ibstitution;
and -

(¢) the Office of any Maundala Praja Parishad
or Zilla Praja Parishad and any records, registers
or other documents kept therein. '

(2) The Mandala Praja Parichad or the Zilla Praja
Parishad shall be bound to afford to the Officer or
person referred 10 in sub-section (1) such access at
all ressonable times, toits property or premises, and
o all documents as may, in the opinion of such officer
or person, be neccessary 10 enable him to discharge
his dutics under the said sub-scotion.

82, The Government or any officer or person power tocall
duly cmpowered by them in this behalf, may,— for records,

ete.
- (@) call for any record, register or other docu-
ment in the possession or under the control of any
Mandala Praja Parishad or Zilla Praja Parishad;

1
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.- (b) require - any - Mandala Praja Parishad er
Zilla "Praja Parishad to furnish any return, plan,
estimate, statement, account or statistics :

(¢) require any Mandala Praja Parishad or
Zilla Praja Parishad to furnish any information or
report on any matter connected with such Mandala
Praja Parishad or Zilla Praja Parishad: and

"~ (&) record in writing for the comsideration of
any Mandala Praja Parishad or Zilla Praja Parishad
-any observations, the Government, Qfficer or person
" may think proper to make in regard to the proceed-
mgs or duties of such Mandala Praja Pariskad or
Zilla Praja Parishad.

wetection of - 83. No suit, prosecution or other legal proceed-
aets dooe In ings shall be instituted against any pergson for any-

d faith. s o, LS ; .
seot® thing which is, in good faith, done or intended to
be donc under this Act or under the rules made
thereunder.” .
Chairman, 84, The Chairman, “'the Vice-Chairman or a

Presifeat,  member of a Zilla Praja Parishad, the President,
public Vice-President or a member of a2 Mandala  Praja
sevanis.  Parishad, the District Development Officer, the
Mandal Development Officer, or any officer or
servant of a Zilla Praja Parishad or a Mandala Praja
Parishad, shall be deemed to be a public servant,
Central Act  Within the meaning of Section 21 of the Indian Penal

45ef 1860. Code.

Tojunction 85. No Civil Court shall grant any permanent
ganiedin  OF temporary injunction or make any interim order
election restraining any proceeding which is bsing or about .

- proscedings. 4o, be taken under this Act for the conduct of any

election. , :
Requisiion- .86, (1) If it appears to the Government that in
e o PN connection with any election held under this Act—
vehicles for '
€lection

purposes. . - .
P (@) any premises are needed or are likely 1o be
" needed for the purpose of being used as a polling
station or for the storage of ballot boxes after a poll
has been takem. ;. or - . _
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(b) any vehicle is rceded or is likely to be
needed for the purpose of transport of personnel or
ballot boxes to or from any polling station, or trans-
port of members of the police force for maintaining
order during the conduct of such election, or trans-
port of any officer or other person for performance
of any duties in connection withr such election, the
Government may, by order in writing, requisition
such premises or such vehicles as the case may be,
and -may make such further orders as may appear
them to be necessary or expedient, in connection
with the requisitioning: :

Provided that no vehicle whieh is being Jawfully
used by a candidate or his agent for any purpose
connected with the clection of such candidate shall
be requisitioned under this sub-section until the
completion of the poll at such election. :

(2) The requisition shall be effected by an order
in writing addressed to the person deemed by the
Government to be the owner or petson in possession
of the property, and such order shall be served in the
prescribed manner on the person to whom it “is
addres sed. _ '

(3) Whenever any property is requisitioned
under sub-section (I), the period of such requisition
shall not extend beyond the period for- which such
property is required for any of the purposes§men-
tioned in tbat sub-section.

Explanation :—For the purposes of this section,
“premises’ means any land, building or part of a
building and includes a hut, shed or other structure
or any part thereof, and “vehicle® means any vehicle
used, or capable of being used, for the purpose -of
ropd transport, whether propeiled by mechanical
power or otherwise. . .

87. (1) Whenever in pursuance of section 86, .. 4
‘the ‘Government requisition any premises; there shall esmpessatiyn
be. paid to the person intetested, compensction, the
amount of which shall be determined by taking into
consideration the following namely:— -

. () the vent payable in respeét of the premises
or if mo rent is s payable, the rent payable for similar

premises i the lity ;
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(@) if in consequence of the requisition of the
premises, the person interested is compelled 10
change his residence or place” of business, the rea-
sonable expenses, if any, incidental to such change:

Provided that where any person interested, being
aggrlcvcd by the amount of compensation so detei-
mined, makes an application within the prescribed
time to the Government for referring the matter to
an_arbitrator, the amount of compensation to be
paid shall be such as the atbitrator appointed in this
behalf by the Government may deternuine:

Provided further that where there is any dispute
as to the title to receive the compensation or as the
apportionment of the amount of compensation, it
shall be referred by the Government to an arbitrator
appointed in this behalf by the Government for
determination, and shall be determined. in accordance
with the decision of such arbitrator. ..

Explanation .—In this sub-section, the oxpression
‘person interested” means the person who was in
‘actual possession of the premises requisitioned under
section 86 immediately before the requisition, or
where no person was in such actual possession, the

owner of such premises.

(2) Whenever in pursuance of scction 86, the
Government requisition any vehicle, there shall be
paid to the owner thereof compensation, the amount
of which shall be determined by the Government on
the basis of the fares or rates prevailing in the locality
for the hire of such vehicle : .

Provided that where the owner of such vehicle
being aggrieved by the amount of compensation so
determined, makes an application within the pres-
cribed time to the Government for referring the
matter to an arbitrator, the amount of compensation
to be paid shall be such as the arbitrator appointed
in this behalf by the Government may determine:

Provided further that where immediately  before
the. requisitioning, the vehicle was, by virtue of a
hire purchase agreement, in the possession of a persom,
other than the owner, the amount determined under
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this sub-section as the total compensation payable
in respect of the requisition shall be apportioned
between that person and the owner in such manner as
they may agree upon, and in default of agreement,
in such manner as an arbitrator appointed by the
Government in this behalf may decide.

88. The Government may, with a view (o requi= py..
sitioning any property under section 86 or, deter- obtain
mining the compensation payable under section 87, information.
by order, require any person to furnish to such
authority as may be specified in the order, such,-in-
formation in his possession relating to such property
as may be so specified.

89. (1) Any person remaining in possession Of Eviciion from
any requisitioned premises in contravention of any reguisitioned
order made under section 86 may be summarily evig-" o
ted from the premises by any officer empowered by
Government in this behalf

(2) Any officer so empowered may, after giving
t0 any woman not appearing in public, reasonable
warning and_ facility to withdraw, remove or open
any Jock or boltorbreak openany door of any build-
ing or do any other act necessary for effecting such
eviction. -

90. If any person confravenes any order made pematty for
under section 86 or section 88, he shall be punishable contravention

At . p {
with imprisonment for a ferm which may extend to ofanyorder L
one year or with fine or with both. © tequisitioning,

91. (1) If any person to whom this section applizs preach of
is without reasonable cause guilty of any act or omis- official duty
sion in breach of his official duty, he shall be punished Wi sieotons. i
with fine which may extend to five hundred rupees. ' l

(2) An offence punishable under sub-section (1) -
sjm]l be cognizable.

. (3) No suit or other legal proceeci—ing shall lie
against any such person for damages in respect of
any such act or omission as aforesaid.
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(4) The persons 1o whoin this section applies are the
Election Authority, District Election Authority, Election
Officers, Assistant Election Officers. Folling Officers.
Polling Clerks and any other person authorised there-
far, or appointed to perform any duty in connection
with the receipt of nomivations or withdrawal of
candidatures, or the recording or counting of votes
at an election or the conduct of elections other wise ;
and the Expression ‘official duty, shall, for the pur-
poses of this section, be construed accordingly,
but shall not include duties imposed otherwise than
by or under this Act.

92.” (1) The Government may, by notification
make rules for carrying out the purposss of this Act.

(2) Every rule made under the Act shall imme-
diately after it is made, be laid before the Legislative
Assembly ‘of the State if it isin session and if it

" Isnot in session, in the session immediately following,

for a total period of fourteen days which may be

: comprised in one session or in two successive sessions
-aud if, before the expiration of the session in which

it 18- '50 laid or the session immediately following

* Power of

“the Leg'slatve Assembly agrees in making any modifi-
s cation in the rule or i the annulment of the rule, the

rule shall from the date on which the modification
or annulment is notified, have effect only in such modi-

fied for all stand annulled - as the case. may be; |

so however that any such modification or annulment
shall be without prejudicé to the validity of anything
previously done under that rule. .

93. (1) Subject to such rules as may be made a

Mande®a Fea- Mandala Fraja Parishad may, with the approval of the

ja Parishads

and Zila Pra- Zilla Praja Parishad and the Zilla Praja Parishad
3 e 3% may with the approval of the Government, make bye-

to make
bye-laws,

Jaws for carrying out any of the purposes for which

it is censtituted.

(2) The Government shall have power to make
rules regarding the procedure for making of bye-
laws under this seotion, the publication thercof and
the date on which they shall come into effect.
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94. (1) The Government may, by notification, of

delegate all or any of their powers under this Act
except those conferred upon them by this section and

Dalegation
owers

and power {0
transfer insti-
tutions and

section 92 to any person or authority subordinate to works,

them and may, in like manner, withdraw any power so
delegated. In exercise of any powers delegated under
this sub-section shall be subject to such restrictions,
limitations and conditions and to such control and
revision by such authority as may be specified in the
notification.

(2) A Mandala Praja Parishad or a Zilla Praja
Parishad or any perSon exercising or performing any
powers or functions by or under the provisions of
this Act may delegate its or his powers or functions in
writing to any person or authority, subject to such
restrictions, limitations and conditions  as may be,
prescribed and also to control and revision by the
Govenment :

Provided that the President of a Mandala Praja
Parishad or the Chairman of a Zilla Praja Parishad
shall not delegate his powers to any person or authority
other than the Vice-President of the Mandala Praja
Parishad or the Vice-Chairman of the Zilla Praja
Parishad as the casc may be, if he is in office. |

(3) The Govornment may transfer any institution
or work under their management or control to a Zilla
Praja_Parishad or a Mandala Praja Parishad and 2
Zilla Praja Parishad may transfer any institution under
its management or control to any Mandala Praja Pari-
shad or Gram Panchayat, subject to such conditions,
limitations and restrictions as may be specified by the
‘Government or the Zilla Praja Parishad as the case

may be ;

Provided that no such transfer shall be made un-
less the prior consent of the concerned Zilla Praja
Parishad, Mandala Praja Parishad or Uram Pan-
chayat, as the case may be, is obtained. :

95. (1) The Government may, either suo moty or
on application from any person interested, call for and
examine the record of a Mandala Praja Parishad or 3

Powass of
division aad
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Zilla Prajo  Parishad or ofits Standing CommitteeS
or of any authority, officer or person, in respect ofany
proceeding to satisly themselves as to regulari ty or
such proceeding or the correctpess, legality or pro-
priety of any decision or order passed therein and, ifs
m any case, 1t appears to the Government that any
scub decision oi order should be modified, annulled, or
reversed or remitted for - re-consideration, they may
pass orders accordingly :

Provided 11}at_ _thc Government shall not pass
any order 1)1'!3_]lid.ICIaI. to any party utless. scuh party
has had an opportunity of making a representation.

_ (2) The Government may stay the exccution of
any such décision or order pending the oxercisc of
their powers under sub-section{l) in respect- thereof.

»  (3) The Governmont miy suo mofd ot any

time or on an application received from any person

intcrested within ninety days of the passing of an
orcey under. sub-section{l), review any such order
i1t was passed by them under any mistake, whether
of fact or of law, or in ignorance of any material fact.
The provisions contained in th: proviso to sub-
seotion. (1) and in  sub-section (2) shall apply
in respect of any procecding under this sub-siction as
they epply to 2 proceeding under sub-section (1).

(4) Every application preferred under sub-sec-

"iionr (1) or sub-section (3) shall be accompanicd by a
fee of fificen rupees. .

Power to
remove diffi-
cultics,

Repeat and
saving Act
35 of 1959,

Alt, 68
1890,

IR

96. If any difficulty arises in giving effect to the
provisions of this Act, the Government, as occassion
may require, may by order do anything which appears
to them to be necessary for the purpose of removing

the difficulty.

97, (1) The Aﬁd!zra Pradesh.Pauchayat Samithies
and Zilla Parishads Act, 1959 is hereby repealed.

(2) On such repeal the provisions-ot" sections 8
and 18 of the Andhra Pradesh General Clauses Act

1891, shall apply.

s




CHAPTER-V

TRANSITIGNAL Provision

98. (1) With effect on and from the constitution gbelition of
of Mandala Praja Parishads therefor, under this Act, Samithis and
a Block formed under section 3 of the Andhia Pradesh $vglution of
Panchayat Samithis and Zilla Parishads Act, 1959 liabilitics cte.
(herein after referred to as the Panchayat Samithis ° %
Act) shall cease to cxist and the Panchayat Samithi

constituted therefor shall stand abolished.

(2) On such abolition of a Panchayat Samithi
under sub-section (1), - '

(@) the Collector may pass such orders as ke
dcents fit as to the devolution on the Mandala Praja
Parishads comprised in the area of such Block of the
asssts or institutions belonging to such Panchayat
Samithis or as to the disposal otherwise of such
assets ; i _
(b) all rights vesting in a Panchayat Samithi
and all hLabilities against it shall devolve on the
Mandala Praja Parishad concerned ; '

(c) all contracts made by or on behalf of a
Panchayat Samithi prior to its abolition and subsisting
on the day of such abolition may be transferred by
the Collector to the Mandala Praja Parishads or
Panchayats concerned.

(3) In respect of all arrears of taxes or other
payments by way of composition for a tax, or due
for expenses or compensation, or otherwise due to
the said Panchayat Samithi on such abolition it shall
be competent for the Collector to pass such orders
as he may deem fit for their recovery by the Mandala
‘Praja Parishads as if they had accrued to them and
.had become due, under the provision of this Act.

(4) All taxes, fees and duties, which immediately
before such abolition were being levied by. the said

283
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Panchayat Samithi shall deemed to havc been levied
by the relevant Mandala Praja Parishad under the
provisions of this Act and shall continue to be in
force accordingly until such taxes, fees and duties
are revised, ocancelled or superseded by anything
done or any action taken under this Act.

(5) All proceedings taken by or against the
Panchayat Samithi or authority or any person under
the Panchayat Samithis Act, may be continued by or
against the Mandala Praja Pavishad authority or
person as if the said proceedings had been started
under the provisions of this Act.

(6) Any action taken under the Panchayat
Samithis Act by any authority before such abolition
shall be deemed to have been taken by the authority
competent to take such action under thxs Act as
if this Act had then been in force.

(7) With effect .on and from the constitution.of
Zilla Praja Parishad for any district under this Act,
the Zilla Parishad constituted for such district under
sub-section (1) of scction 36 of the Panchayat Samithis
Act shall stand abolished.

(8) All assets and rights vesting in a Zilla Pari-
shad at the time of it§ abolition under sub-section (7)
.and all liabilities against it at such abolition wunder
the Panchayat Samithis Act or any other law for
the time being in force, shall devolve on the Zilla
Praja Parishad constituted under sub-section (1) of
section 43.

- {9) Notwithstanding anything in this Act, every
officer or employee who immediately before, such
abolition was in the service of the Zilla Parishad
shall be deemed to be an officer or employee of the
Zilla Praja Parishad under this Act and every officer
or employee who, immediately before the abolition
of the Panchayat Samithi was in thz service of the
Panchayat Samithi shall be the employee of one of
the Mandala Praja Parishads as may be .ordered be
the Collector and it shall also be competent for the
Collector to transter such officer or employee to any

other service as may be directed by the Governmen¥
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the people.
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Provided that,—

(1) the terms and conditions applicable to
such officers and employees consequent on .thexr
absorption in the service of the Zilla Praja Parishad
or Mandala Praja Parishad shall not be less favour-
able than those applicable to such employees imme-
diately before such abolition as respects pay and
allowances, leave, pension, gratuily, provident fund
and age of superannuation; and

- (i) the service rendered by any such Officer
or other employee under the Zilla Patishad or Pan-
chayat Samithi upto such abolition shall be deemed
to be service under the Zilla Praja Parishad consti-
tuted under this Act or as ths case moy be of tne
Mandala Praja Parishad and he shall be eatitled to
count that service for -the purpose of incrzmerts,
leave, pension, or provident fund and gratuity.

THE SCHEDULE
(See Section 22)

POWERS AND FUNCTIONS OF THE MANDALA PraJA
PARISHADS

1. COMMUNITY DEVELOPMENT

The execution of .all progtammss under
munity Developn;ent In association with
co-operative societies, voluntary

-

-
Com
L panchayats:
organlsations and

2. AGRICULTURE

The doing of everything necessary to step 'up Agri-
cultural Production and in particular,—

(i) multiplication and distribution of improved
seeds ; '

(i) distribution of fertilisers ; '

(#if) popularisation of improved techniques,
methods and practices and improved implements;
_ (#¥) achieving self-sufficiency in green manur
tomposting of farmyard manure ;
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(v) encouraging fruit and vegalable cultivation ;

’ (vi) reclamation of land and conservation of
soil ; .
(vii) providing credit for agricultural purposes ;
(viii) propagating and assisting in plant pro-
tection methods ;

(ix) laying out demonstration plots and work-
ing out better mathods -of farm  management ;

(*) bringing mors acerage under irrigation by
rcnovating and sinking wells, repairing and digging
private {anks.and maintaining Governmsnt minor
irrigation sources and supply channels ;

(x7) utilising more power for agricultural pur-,
poses ;

(xfi) exploiting uwnderground water SOUrCes’ by
sinking wells, filter points and tube wells ;

(xiii) Tree planting;
(xiv) Growing of village forests.

3. ANIMAL HUSBANDRY AND FISHERIES

(i) Upgrading local stoek by introducing
pedigree breeding bulls and castrating scrub bulls.

(1) lntloduclng improved breeds of cattle,
Sheep, pigs and poultry.

{1ii) Controlling contagious diseases by syst1~
matic protection.

_ {iv) Introaucing imrroved foddcrs and feeds.
(v) Esiablishing and maintaining of artificial
mnszmination centres, first aid cemtres and minor
veterinary dispensaries. - .

(vi) Danring and milk supply

(vi{} Educating the people about the impor-
tance of beiter cattle for both wilk and dranght.

-

4. HEALTH AND RURAL SANITATION

(1) Expanding existing medical and  health
services and bringing them w1thm the reach of people.
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(i) Establishing and. waintaining  Primary-
Health Centres and Maternity Centres.

(i) Providing protected drinking water facili-
ties.

(iv) Easuring systematic vaccination.

(v} Controlling epidemics.

(vi) Providing drains and soakage . pits  for
Village and house drainage.

(vii) Ercouraging the use of sanitary type
of latrines and.utilising human waste.

(viii} Popularising of smokeless chullas.

(ix) Supervising the work in Government
Hospitals. _ _

(x) Enlisting people’s participation for  the
improvement of such hospitals. :

(xi) Securing the co-oporation of the people
and the panchayats during epidemics.

(xii) Carrying on cnvirommental  sanitation
campaigns and cducating the public in (a) nutrition
(b) maternity and -child health, (c)communicablz
diseascs and (d} femily rlanning and the like.

(xiii) Implementing  health  programm: sub-
ject to the technical control of concerned District
Officers. C ‘ :

5. EDUCATION

Maintenance and cxpansion of Elementary and
Basic Schools and in particular—

" (i) management of Government and taken over
Aided Elementary and High=i Elementary Schools ;

. (i) establishment of Adult Education Centres
amd Adult Literacy Centres ; ' _

(iif) provision and improvement of accom-
modation for schools with psople’s participation ;
conversion of existing Elementary Schools into .Basic
school;

~{(v) taking of such action as may be necassary
for the promotion: of education for all children unti}
~they complete the age of fourteen years.
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6. SOCIAL EDUCATION.

The creation of @ new outlook among the people
and making them self-reliant, hard working and
responsive t0 community action and in particular—

(i) establishment of information, community and
recreation centres ;

(i) establishment of Youth Organisations,
Mahila Mandals, Farmer Clubs, and the like ;

) (1) establishment and popularisation of
libraries ;

(#v) erganisation of watch and ward ;

~ (v) encouragement of physical and cultural

~ activities ; ' o S

{vi) organisation of voluntary saaitary squad-" ;

(vii) training and utilisation of the services of
Gram Sahayaks.

7. COMMUNICATIONS

(i) Formation and maintenance of inter village
roads ; ' . '

(i) Rendering such assistance as may be neces-
sary for the formation and maintenance of village
-roeds which serve as feeders.

8. CO-OPERATION.

The securing of cconomic development along
~ democratic lines by the application of co-operation
in its infinitely varying forms and in particular,—

(i) establishment of Co-operative Credit, Indus-
trial, Irrigation, Farming and Multi-purpose Sqcieties
in order to serve the maximum number of families ,

(i) encouragement of thrift and small savings ;

9 COTTAGE INDUSTRIES.

..~ Development of Cottage, Village and Small Scale
Industries in order to provide better employment
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Opportunities and there by raise the standard of living
and in particular ;

(i) the establishment and maintenance of pro-
duction-cum-{raining centres ;

(i) th: improvement of the skills of artisans -

and craftsmcn ;

" (#ii) the ropularisation of improved implements;
and -

(iv) 1mpleméntat10n_of schemes for the deveiop-

ment of cottage, Village and Small Scale Industries

financed by the Khadi and Village Industries Com-
mission and the All India Boards.

10. ' WOMEN WELFARE.

The implementatior of schemes specially demgned'
for the Welfare of women and children and in parti-
cular the establishment of Women and Child Welfare

Centres, Litcracy Centres, Crafts and Dréss making

Centres and the like.

11, SOCTAL WELFAR.E

_ () Managcment of hostols submdlsed by
Government for™ the benefit of Scheduled Tribes,
Scheduled Castes and Backward Classes ;

(i) Jmplementation of Rural Housing Schemes ;

(#ii} Maintenance of deseased begger’s and con-
trol of vagrancy ;

(iv) Strengthening of voluntary social welfare
organisations and co-ordineting thair activities.

(vy Propagatlon of tcmperancu and prohibi-

tion.

' (vi) Removal of untoucha blllt}

12. EMERGENCY RELIEF :

Prowsmn of emergzncy relicf through volun: ary
effort in case of distress owing ‘to fires, floods, (p]de..
mics and other wide spread calamities.

1389—B—19
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13. COLLECTION OF STATISTICS :

Collection and compilation of such statistics as
may be found necessary either by the Mandala Praja
Parishad, the Zilla Praja Parishad or the Government.

14. SELF-HELP PROGRAMME :

" Formulation and execution of suitable programmeS
for stepping up production and for raising th: in”
comes and standards of living, for the improvemert
of sanitation and for the provision of amenities for
the people.

15. TRUSTS : -

Management of trusts for the furtherance of any
purpose to which th: funds of the: Mandala Praja
Parishad may be applied. :

Y

1389—B—19%
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THE ANDHRA PRADESE MAHDALA TRAJA PARTSHAGS,
ZTLIA FRAJA PARTISHAPS AND ZIITA TRANATI RS,
ABHIVRUDHI MANDALS (AMENBMENT) ACT, i587.

ACT MO. 3 OF 1987%.
fist February 1587 ),

An Act to amend the Andhra Pradesh Maudala Praig
Parishads, Zilla Praja Parishads and Zille
Pranalika; Abkivrudhi Mandals Act, 1986.

BE it enacted by the legislative Assembly of
the State Ardhra Pradesh in the Thirty-eighth
Year of the Republic of India ag follows:~

1. Thie Act may be called the Andhra Pradesh
Mandala Preja Parishads, Zilia Praja Parishedsz
and Zi1lia Pranalika, Abhivrudhi Mandals {(Amend-
ment) Act, 1987.

*Recetved the assent of the Governer on the 20ih January.
1987, For Statement of Gbjects and Reasons, pleasz see the
Andhra Pradesh Gazette, Part I-A; Extraordinary, dated the
20th Jenuary, 1987 at peges 12 and 13, ’

[131]
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Amendmoent
of the fong |

*oritle, Act 31

of 1986.

Amendment
c!: section 1,

Amendment
of section 5.

- YR

Y 14 _.-{. 'L

2. In the Andhra Piadesh Mandala Praja Pari- -
shads, Zilla Preja  Parjshads and . Zilla Pranalika, .
-Ablivrudhi Mandals Act, 1986 (hereipafter ; referred <

\l

words “Zilla Pranalika, Abhivrudhi”, the -words

“Zilla Abhivrudhi Sameeksha” shall be substituted. |

3. In ‘gecﬁon 1 of t._he_ principal  Act, in. sub-

section (1), for the words “Zilla Pranalika, Abhi-
vrudhi®, the words “Zilld *Abhivrudhi  Semeeksha”
shall be substituted.- -

4. In section S of the principal Act—
(1) in sub-section ~¥2)—
(i)'k in the second proviso, for the opening
paragraph and clause (a), the following shall be
substituted, namely;— .

" “Provided further that six per cent of the total
number of offices of Presideat in the district shall be
reserved for the members belonging to the Scheduled
Tribes in the following manner, namely:— '

(a) all the offices of President of Mandala'
Praja Parishads constituted for the Mandals wlholly
situated in the Scheduled Areas of the district, notwith-
standing that the number of such offices exceed  six
per cent of the total number of offices of President in
the district; and”;

to'as the principal Act) in the long iitle, for the ' -

=

—
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« ' (i) in the third proviso, for the brackets
and words “(excluding the number of offices reserved
for members belonging to the Scheduled Tribes)”,
the brackets and words “(excluding the number of
offices reserved under clause (a) of the second
proviso)™; shall be subsittuted,

(iil) in the fourth proviso, after the words
“in a district”, the brackets and .words “(excluding
the .number of offices reserved under clause (a) of
the secend proviso)” shall be inserted;

: (iv) in the fifth proviso, after the words
“in a district”, the brackets and words “(excluding tne

-number of offices reserved under clause (a) of  the

second proviso)”, shall be inserted and for the
words “by rotation”, the words “by rotation from.
term to ferm” shall be substituted; -

(v) the following Explanation shall bs added
at the end, namely;— '

“Bxplanation;—For the removal - of
doubts it is hereby declared that,—

(1) the principle of rotation from term

" fo term for purposes of reservation of offices under

this sub-section shall commence from the first ordi-
nary elections to be held under this Act;

(ii) for reserving the office of President
to the members belonging to the Backward Classes,
the population figures of the Backward Classes

- gathered in the socio-economic survey conducted oy

the Andhra Pradesh Backward Classes Co-operative
Finance Corporation Limited, Hyderabad shall be -
taken as the basis; . )

(iii) for the purposes of this sub-

“section the population in the areas included in any

Municipal Corporation, Municipality or a Canton-
ment shall be excluded”, o



Ameadineul

fuzction 12,

16

. (2) in subsection (4), for the. wozrds. “shali ue
fillee”, the words “shall be filed withir.a, period. of
six months  from. the date.of cocurtence. of . the
vacaacy” shall be. substituted,

(3) in subsection (5), for the words “within
three months”, the words “within six  raonths™ shall
be substituted,

%. In section 12 of the principal Act,-
| (1) in sub-section (1),-

(a8) in rhe opening paragraph, Lot the words
"2 President of aMandala Praja Parishad belonging
to any political party shall be disqualified for -
being such member” the expression™a member refer—
red to in clause (11), clause (3ii) or clause’ (iv)
!of sub-section (1) of seetion 4 or a President
of a Mendsla Praja Parishad beidnging %o any
political party shall cease to be such member or
President” shall be substituted; i

(b) after clause (b) and before the Expla-
nation, the following clause shall be inserted,
namely:— o,
“(¢) i ke has besn expelled from such
political party in accordance  with the procediye
established by 'the constitution, rules or regulations
of such political party™;

(¢) to the Explanation, the following snall
be added. namely:i—

“and 2 member shall be domed 1o
beiong to the politicai perty, if any. ’03: wiich he was
szt up as a caudidate for election as a ;‘é{ﬁtbﬁ@; of the
Legislative  Assemably, Hous: of fte Penyie or te
Councii of States, e the case may ho')
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17 on .s"l_ach--joining he shall. be deerned to t')elong- to such
political party. as.if he was.set up as a candidate for
election as President by thae political party for pur-
poses of this section” shall.be substituted;

(iii) after subsection (2), the following sub-
section shall be added, namely:—

“(3) An-intimation that a- member or Presi-
dent. has  ex-facic ceased to hold office under this
sée%tiou shall be given by the District Development

m}). i .

6. In section 15 of the principal Act, in sub- Amendment
section (1), the second proviso shall be omitted. - OF seciion 13,

7. In.section 16.of the principal Act, after sub-, .

section (1), the following sub-section shall be inser- of section 16

" led; namely:— : -
. “(l1A) Whese an intimation is given by the
District Development Officer ‘under subssection (3)
of section 12 -that a person has ceased to be ‘a
member or President, such person may, within a
period of two months from the date on whick such
intimation is “given, apply to the District Munsiff
for a decision on the correctness of ithe, fact so

em

intimated.”,
8. For section 18 of the principal Act; " the- Sybstitution
. following section shall be substituted, namely:— tion for sec-

18. The. President, the Vicé-President or .
*Resignation member specified ir clause (i) or

Vi clause © (v} -of -subsection (1} of
dest 0 - section 4 may. resign his office as such
= President, Vice-President or member
_ o by givieg tuotice in  writing to  the -
/ ' District Dovelopment Oficer. . Except

-~
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of Seetiou J1.

Amendment

of section 38.

- Amendmient

of section 44.
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m a case where the person rwgnmb delivers the -
notice of  resignation personally to the District
Development Officer, the Districtchvelopment Officer
shall, on receipt of a notice of resignation, obtain
confirmation from the person concemed as to its
genuinengss. A resignation  delivered personally  or
confirmed as aforesaid shall take effect on and
from the date on which the notice was Teceived.

9. In section 33 of the principal Act, after sub-
section (1), the following sub-section shall bc mserted,
namely:—

“(1A) Government shall also make an annual
grant at the rate of five rupees per person residing in
the Mandal calculated on the basis of the last preceding
census of which fipures are available.”,

10. In section 38 of the pricnipal Act, sub- soo-
tion (6) shall be omitted,

.11, In section 44 of the Principal Act,—

(1) in sub-section (1), for the second and third
provisos and the Explanation thercunder, the following
shall be substituted, namely:-—

© “Provided further that six per cent of the tofal
number of offices of Chairman in the State shall be
reserved by the Government by rotation, from ferm to
term, for the members belonging to the Scheduled
Tribes in the manner prescribed; so however that . the
district in respect of which the office of Chairman 1is
so reserved shall, as for as practicable, be the district .
where the proportion of the population of the Schedu- '
led Tribes to the total population of the dxstnct is
the largest: .

Provided also that fifteen per cent of the total
number of offices of Chairman in the State shall be
reserved by the Government, by rotation, from term to
term, for the members belonging to the Scheduled
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C..s65 10 the manner prescribed; so however, that
. atleast onpe office of Chairman is reserved in each of
the three regions of the Stare consisting of Coastal
Andhira, Telangana and Rayalaseema and' the district
in respect of which' the office of Chairman i3 so reser-
ved shall, as far as practicable, be the district where
the proportion of the population of the Scheduled
Castes to the total population of the district is, the
largest. ’ T

Provided ‘also that nine per cent of the total

number of offices of Chairman in the State shall ~be
reserved by the Government, by rotation, from term to
term, for women in the manner prescribed; so how-
ever that not more than one office of Chairman &k
reserved in each of the three regions of the State consi-
sting of Coastal Andhra, Telangana and Rayalaseema
~and the district in respect of ~ which the office of
Chairman is so reserved shall, as far as practicable,
be the district where the proportion of the population
of women to the total population of the district is
the largest: : - -

, ‘Provided also that after the offices of Chair- :
man are reserved for Scheduled Tribes, Scheduled )
Castes and women in that order as aforesaid, twenty
- percent of the total numbsr of offices of Chairman in
the State shall be reserved by the Government, by -
~ rotation, from term {o term, for Backward Classes in I
the manner preseribed; so however, that atleast one '
office of Chairman is reserved in each of the three
regions of the State consisting of Coastal Andhra.
Telangana and Rayalaseema and the district in respect -
of which the office of Chairman is so resedved shall,
as far as practicable, be the district' where the propor- |
- tion of the population of the Backward Classes to the
total popuiation of the district is the largest: ' f

. Provided also that the reservation of office af -
the Chairman to afl the categories put together : shall
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‘be in the ratic of 2:2:1 in respect of the three r,pu\.-:n;
oi ‘State, namely, Coastal Andhra, Telangana, Rayala-
seema, respectively,

Explanation:—For the removal of doubts it
is hereby declared that—

{1} the office of Chairman of the Zilla
Praja Parishad of a district for which a Zilla Parishad
was constituted under the repealed Andhra Pradesh
Panchayat Samithis and Zilla Parishads Act, 1959
shall not be reserved for the Scheduled Castes or the
Scheduled Tribes in the first ordinary elections to be
conducted under this Act if the Office of Chairman of
such Zilla Parishad was reserved for the same category
in the ordinary elections held to such Zilla Parishad
immediately prior to the commencernent, of this Act;

(i) for reserving the office of Chairman to

‘the members belonging to the Backward Classes the

population figures of the Backward Classes gathered

in the socio-economic survey|conducted by the Andhra

‘Pradesh Backward -Classes Co-operative Finance Cor-

goration Limited, Hyderabad, shall be taken as the
asia;

(fif) for purposes of this subsection the
population in the .areas included in any Municipal
Corporation. Municipality or a Cantonment shall be
excluded; T

{(iv) The expression “Coastal Andhra” ‘ghail
mean the region comprising the Srikakulam, Viztana-

giram, Visakhapatnam, Bast Godavari, West Goda- |
-vari, Krishoa, Guntur, Prakassm and Nellore districts,

-the expression “Telangana” shall mean the region com-
prising the Wahabubnagar, ‘Rangareddy, Medal:, Niz.
amabad. ' Adilabad, Karimragar. Warangal, Khammam
and Nalgonda '~ districts and the cxpression “Rayala-
seema” sholl mean the region comprising the Kumool,
Cuddapah, Anantapur-and Thittoor Districts.” -
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) in sub-section - (3)," for the. quds
: sEallbcﬁ]led” the words fshall be filled within . d-
period of ‘six months- ffom the date ‘of ot.oum:noe of”
the vacancy" ‘shall be substttuted

o (3) in sub-scct:on (4), for thz words
“t.h:ee months”, the words “six. - monrhs”' 'ﬁhsa...! be
subst:tuted*’ . ..

. - (4) fer. sub-sec‘lon (S), the foLemng
sub—secuon shatl be substituted, namcly'-—f-;' ' "

I “(5) The provisions of sedtions 10.t0 16 -
shall apply to the Chairman of the Zilla’ Pm;a Parishad . -
subject to this variation that for "the expréssions.
Mandal’, . Mandala Praja Parishad’, ‘Pregident’, -
‘Mandal Development Officer’, ‘District D¢velepment
Officer” and ‘District Munsif® the: expression “District’,
‘Zilla Praja Parshad’, ‘Chairman’, ‘District . Develop-
‘ment Officer, ‘Dlstnct Collector’ and ‘Dlstnct Judge’
shall r&specnvely be substituted;” v

12. In section 48 of the principal Act, for .the ex— wmr-.
press:,on, ions 10, 11, 15 and- 16 the' expressxox_ of section 4, -

- sectlons 10 to 16” shal] be substltutecl

*.13. For sectlon 50 oI ihe principal Aci, the follow— Subs:il;.ru:i;n
1ng section shall be subsututed namelyi—~— . ' ofnewse

- tion for scce
tion 5.

50 The Chaiman, ‘the. -Vics Chair- " .

;}*gg&"g - map or a member specified in. olause ‘
¥ © (i), or clause (v) of sub-section '(3) of
"-‘4"‘“ - ... section 43 may resign his office as such

member . Chairman, Vice-Chairman or  member

- by giving - notice in wnhng 1o the
- District  Collector. Except in a' case
whe:e the person resigning delivers the notice pof resig-
natlon ‘personally to; the District Collector, ‘the. District

. Collector shatl, “on* ret:epr of notme ¢f - ‘iignation,
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'obtam confirmation from the person conoemed as

Amendment
of section 63,

Substilution
o ooy ooo-
Jon for soo-
ion &9,

its genuineuess. A resignation delivered pereudally
or confirmed as aforesaid shall take effect on and
from the date on which the notice was received.”,

14. In scction 63 of the principal Act, after smb-

section (1), the following sub-section she'l e insérted,
namely:—

“(1A) The Government shall also make an annual
grant at the ratcof two rupees per person residing in
the district calculated on the basis of the last prewdlne
census of which figures are zvailable.”:

15. For section 69 of the principal Act, the fo‘l.@ow-
ing section shall be substituted, namely:— -

. 89, (1) The Government may, by notification,
AZilaai copstitute for each district a Zilia

ruiie . Abhivrudhi Sameeksha Mandali (here-

partati, " inafter in this section Iefened to as the .

-

‘Mandafl’), with effect from such date
&S may be snec:.ﬁed thercim.

(2) Every Mandali shall consist of the follow-

[fpg members, namely:-—

(i) the Chairman of Zilla Praja Parisbad
concerned;

(i) ail the members of the Legislative
Assembly of the State and the House of ihe Peopls
clected from the district ‘including the areas comprised
ina Mumcrpallty or a Municipal Corporation and
the members of thy Counci! of States who are members

-of the Zille Praja Parishad specified in  clause (iv) of

subﬁecmm (2) of section 43;

(iii) ke Dlsmct Collecior, who shall zlso
be the Mcmba;&acmtary of the Mandaly, -
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(3) Such Minister of the'Council of Ministers
ss\may be nongvated by ths Chief Minister shall be-
the Cheirman and ibe Chairman of the Zilla Praja
Mﬁsﬁﬁ concerned shall be the Vice-Chairman of the

(4) The Mandali shall review the develop-
wental activities of all departments in the district and
also perform such other functicns as: the Government
may, by notification, edtrust to it, from time to timc,

_ (5) The Mandali shall meet at least opce in
three months at¢ such place as may be - prescribed and
shall, in regard to the conduct of business at its meet- .
ings follow such mles as may be préscribad,” -

16. After section 91 of ike principal * Agt, the Insection of

following ‘section shall be inseried, namely:.— Saen
9% -A. The provisions of this Acs relating to
_ tReservation reservation of offices ©f Frecident and
"3{;?3‘5;. ofr  Chairman for the Scheduled Tribes,
and Chair- Schednled Castes, Women and Raclk.
ntocese - ward Classes shall cease o bave effest
Yeas on the expiration of a pericd of ten VIRTE

- from trhe commencement of this Ac”




THE ANDHRA PRADESH MANDALA PRAJA PARISHADS,
ZYLLA PRAJA PARISHADS AND ZILIA ABHIVRUDHI
SAMEFKSHA MANDALS (SECOND AMENDMENT) ACT, 1987.

ACT No. 19 OF 1987.%
[13th April, 1987 ]
An Act further to amend the Ardhra Pradesh Mandala
Praja Parishads, Zilla Praja Parishads and Zilla
Abhivrudhi Sameekska Mandals Act, 1986.
Be it enacted by the Legisiative Assembly

of the State of Andhra Pradesh in the Thirty-
eighth Year of the Republic of India as follows:-

1. This Ac:t‘may be called the Andhra Pradesh Short title.

Mandala Praja Parishads, Zilla Praja Parishads
and Zilla Abhivrudhi Sameeksha Mandals (Second
Amendment) Act, 1987.

*Received the assent of the Governor on the 70th A;irﬂ,
1987. For Statement of Objects and Reasons, please see the
Andhra Pradesh Gazette, Part I1Y-A, Extraordinary, dated the
27th March, 1987,at page 3.

[157]
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2. In the Andhra Pradesh Mandala Praja  Pari-
shads, Zilla Praja Parishads and Zilla Abhivrudhi Sam-
ceksha Mandals Act, 1986, in section 6, in sub-section
(2) after the first proviso, the following further proviso
shall be inserted, namely:— .

“Provided further that where the ordinary elections
to the gram panchayats are not held before the
ordinary eleclions to the Mandala Praja- Farishads
are held, and the sarpanchas of the gram panchayats
in the Mandal concerned or generally in all Mandals
are continuing in office beyond their normal term of
office by reason of an extension of the term of their
office, the election to the office of the member specified
in clause (v) of sub-section (1) of section 4 and to
the office of vice-president shall be held on such date
as the election authority may appoint, after the ordinary
elections to the gram panchayats are held.”. -



THE AGDIRRA PRADESH ITAMOALL PRAJA PARTSHADS,
ZILLA ERAJA PARTISHADS &NP ZILLA ANRIVRULIT
SALTENSHA MANDALS (IHIRD AMEHDHENIL)

=

ACT MO. 38 OF 1987-

An Act further co  amend the Andbra
Mandals Praja Porishads, i
and Zilla ifilivrudhi S:;‘.-::..:s;h' Vandals ot
1286,

Be it cuacted br Lhe
g ithe Siete of Andhea Pradssa
teght Year of the Repehlic of (1

*heceived thr essentof ne Sovern.e on LT 2904 Aurest,
for Staviment of hjsets and Rerscn, ploose see Lha

Tao Pradesk Gazelis, fare V-A Eaovecidinary, dated the

IBth July, 1987, at page I,
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1. (1) This Act may be called the Andhra Pracesh
Mandala Praja Parishads, Zi 1 Praja Parishads and
Zila Abhivrudhi Sameeksha Mandals (Third Amend- -
ment) Act, 1987.

_ (2). 1t shall be deemed, Lo have come into force
on the 18th April, 1987,

2. In the Andhra Pradesh Mandala Praja Parishads,
» Zilla Praja Parishads and Zilla Abhivrudhi Samecksha
Mandals Act, 1986, in section 43, in sub-section 3),
in' clause (v); for-the words “by the members”, the
words “by the Chairman and the members” shall be
substituted.

3. The Andbra Pradesh Mandala Praja Parishads,
Zilla Praja Parishads and Zilla Abhivrudhi Sameeksha
Mandals (Amendment) Ordinance, 1987 is hereby
repealed.




THE ANDHRA PRADESH MANDALA PRAJA
PARISHADS, ZILLA PRAJA PARISHADS AND
7ILLA ABHIVRUDHI SAMEEKSHA MANDALS.

(AMENDMENT) ACT, 1988,

ACT NO. 3 OF 1988+.
f5th January, 1988.]

An Act further to amend the Andhra Pradesh
Mandala Praja Parishads, Zilla Praja
Parishads and Zilla Abhivrudhi Samee-
ksha Mandals Act, 1986.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in thé Thirty-eight Year of the Republic
of India, as. follows:- '

1. (1) This Act may Dbe called +the
Andhra Pradesh Mandala Praja Parishads,
Zilla Praja Parishads and Zilla Abhivru-
. dhi Sameeksha Mandals (Amendment) Act,
1983,

[*Received the assent of the Governor on the 4th January,
1988. For Statement of Objects and Reasons, please see the
Andhra Pradesh Gazette, Part IV-A; Extraordinary, dated the
11th December, 1987, at Page 3. .

[71
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(2) Ii shall be deemed to have come into force
on the 15th January, 1987. i

Aendmeny, 2. In the Andhra Pradesh Mandala Praja Parishads,

Ac il of  Zilla Praja Parishads and Zilla Abhivrudhi Sameeksha

1986. Mandals Act, 1986 (hereinafter referred to as the
principal Act), in section 3Q,—

(i) in sub-section (1), aftef the words “such posts
of officers”, the words “and other employees of a
Mandala Praja Parishad” shall be inssrted;

(ii) to sub-section (4) the following shall be
added, namely:— '

“Until rules in that behalf are so made, the law
for the time being in force regulating the recruitment
and conditions of service, pay and allowances and
discipline and conduct, applicable to-such holder shall
continue to apply to such holder,™; :

(iii) sub-section (5) shall be omitted.
Amendment 3 p section 60 of the principal Act,—

al section 60, )
) (i) to sub-section (4), the following shall be added,
namely: — _

“Until rules in that behalf are so ma(‘e, the Iaw
for the time being in force regulating the recruitment
and conditions of service, pay and allowances and
discipline and conduct. applicable to such holder shall
continue to apply to such holder.”;

(ii} sub-section (5) shall be omitted.

Repentof - 4, The Andhra Pradesh Mandala Praja Parishads,

Qrdinance  Zilla Praja Parishads and Zilla Abhivrudhi Sameeksha
Mandals (Second Amendment) Ordmance, 1987 is
hereby repealed. -



THE ANDHRA PRADESH MANDALA PRAJA
*PARISHADS ZILLA PRAJA PARISHADS AND ZILLA
ABHIVRUDHI SAMEEKSHA MANDALS {AMENDMENT)
ACT, 1989.

ACT NO. 21 OF 1989%,

[18th October, 1989]

_An Act further to amend the Andhra Pradesh
Mandala Praja Parishads, Zilla Praja
Parishads and 2illa Abhivrudhi
Sameeksha Act, 1986.

Be it enacted by the  Legislative
Assembly of the State of Andhra Pradesh
in the Fortieth Year of the Republic of
India, as follows:-

" *Received the assent of the Governor on the 18th Dctobe#
1989, For Statement of Objects and Reasons, please see the

Andhra Pradesh Gazette, Extraordinary, Part I¥-A, dated the
13th September, 198%, at Page 6 & 7.

[225]
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1. This Act may be called the., Andhra Pradesh
Mandala Praja Parishads, Zilla Praja Parishads, and
ﬁZ:Ha Abhivrudhi Sameeksha Mandals (Amendment)

ct, 1989,

2. In the Andhra Pradesh Mandala Praja Perishads,
Zilla Praja Parishads and Zilla Abhivrodhi Sameccksha
Mandals Act, 1986 (hereinafter referred to as the
principal Act), in the long title, for the words “Zilia
Abhivrughi Sameeksha,” the words “Zilla Pranalika
and Abhivrudhi Sameeksha” shall be substituted.

3. In section 1 of the principal Act, in sub-section
(1), for the words “Zilla Abhivrudhi Sameeksha”, the
words “Zilla Pranalika and Abmvruth Sameeksha”
shall be substituted.

4. In section 3 of the principal Act, after sub-section
(2), the -following sub-section sha]l be inserted,
namely:—

“(2A) Where after a Mandala Praja Parishad is
constituted for a Mandal, a part of such Mandal is
included in a neighbouring municipality or Municipat
Corporation; and

(i) in case the residuary part of the Maidal
is viable for the constitution of a separate Mandala
Praja Parishad such residuary part shall be redelimited
into a separate Mandal under the Andhra Pradesh

% of19%. Districts (Formation) Act, 1974 and a Mandala Praja

Parishad shall be constituted for such newly formed
Mandal and that portion of the Mandal prior to is
redelimitation which is included in the neighbouring
Municipality or Municipal Corporation shall te inclu.

~ ded in an adjoining Mandal which forms part of. such

Municipality or Municipal Corporation; or
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(i) in case the residuary portion of the Mandal
is not viable to be constituled into a separate Mandala -
Praja Parishad, it shall be competent for the Govem-
ment,—

(a) to include such residuary porlion of the
Maudal ia the adjoining Mandal or Mandals and abolish

the Mandala Praja Parishad constituted rYor such Man-
dal; or

(0) to form a new Mandal by adding to such
residuary portion, aieas from the adjoining Mandal of

- Mandals and constitute a Mandala Pra;a Parishad for

such new Mandal:

Provided that where a Manda]a Praja

Pavishad is consututed under clause (1) of sub-clause(b)
of clause (ii),—

(i) the Government may direct that the

President, Vice-President, an elected Member or nomi-

nated member of the abolished Mandala Praja Parishad

" who is otherwise qualified to hold such office in the
.newly copstituted Manpdala Praja  Parishad shall be

the President, Vice-President, Elected Member or nomi-
nated member of the newly conmstituted Mandala Praja
Parishad, as if he was clected or pominated as the
case may be, to such office in the newly constitated
Mandala Praja Parishad;

(i) the members specified in clauses (iD,
(iii) and (iv) of sub-section (1) of section 4 shan,
uotwithstanding anything contained in the proviso to
the said sub-section (1}, be given an opportunity to
become a member of another Mandala Praja Parishad
exercising a revised choice under the said clauses,

Explanation:—For the removal of doubts, it B
hereby declared that,—

(i) the President, Vice-President, an elected or
nominated member of the newly constituted Mandala
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5 Praja Parishad continued under this sub-section . hall

Amendment
of scciion 6.,

hold office only for the residue of the term of the -
President, Vice-President, an elected or. nominated
member of the abolished Mandala Praja Parishad: °

Provided further that where a Mandala Praja Pari-
shad is ‘abolished under clause (a), the Presideni, Vice--
President, an elected member or nominated member

holding office immediately before such abolition shall

unless he is continued under the foregoing proviso.
cease to hold, their respective offices.”.

5.In section 6 of the *pnnclpal Act,—

] (i) in sub-section (2), in the opening paragraph
for the words “for the election of Vice-President, the
President shall preside at such meeting”,” the words
“The Collector or any Gazetted Officer of the Govern-
meént authorised by the District Collector in 'his behalf
shall, notwithstanding anything contained in section
26, convene and preside over any meeting beld for the
election of the- member specified in clause (v) of sub-
section (1) of section 4 or Tor the election of the Vice-
President” shall be substituted; )

(n)_ for sub-section: (3), the fb]lowing sub-section
shall be substituted, namely:—

" “(3) Forfilling up a casual vacancy in the office
of the Vice-President, a meeting of the- Mandala Praja
Parishad shall, notwithstanding anything contained in
section 26, be convened and presided over by the Col-
lector or any Gazetted Officer of the Government
authorised by the District Collector in this behalf and
tlie election shall be held in the prescribed manner.”.

6. To section 17 of the principal Act, the Tollowing

‘Amendment prowso shall be added, nemely:—

\ section 17.
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“Provided that for filling up a casual vacancy
*'in the office of the member specified in  clause (v) of
subsection (1) of section 4, the Collector or any
Gauzetted Officer of the Government authorised by the -
- District Collector in this behalf shall, notwithstanding
anything coatained in section 26, convene and preside
over the meeting held therefor.”,

7. In section 56 of the principal Act, in sub-section Amnndnent

(1), in clauss (i), Yor the words “Mandal Panchayats”, "
the words “Mandala Praja Parishads" shall be subst-
tuted.

8. In section 69 of the principal Act,—

(i) in subsectlon (1), for the words “Zilla Abhi-
viudhi Sameeksha Mandali” the words “Zilla Pranalika
and -Abhiviudhi Sameeksha Mandali” shall be substitu-
ted; ’

(i) in the marginal heading for the. words “Zilla

_ Abhivrudhi Sameeksha Mandali”, .the words “Zilla =~ -

Pranalika and Abhivrudhi Samﬂeks.ha Mandali” shall be
subshtnwd

. 1998716



ANDHRA PRADESH AGTS, ORDINANCES
: AND REGULATIONS, ETC,
"The Tollowing Act of the Andlra Pradesh Legislative
Assembly received the assent of the Governor on thé
19th April, 1950 and said assent- is hereby

first published on the 25th April, 1990 in the
Andhra Pradesh Gazetle for general information:—

ACT No. 6 OF 1990,

An Act further to amend the Andhra Pradesh Gram
Pzaochayats Act, 1964 and.the. Andhra Pradesh
Mandala Praja Parishads, Zilla Praja Parishads
and Zilla Prapalika ‘and Abhivrudki Sameelksha
Mandals Act, 1986. '
Be it enacted by the Legislative Assembly of the

State of Andhra Pradesh in the Forty-first Year of the

Republic of India as follows:—

J. 1345-3 {231
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Short title 1. (1) This Act may be called the Andlira Pradesh
;“eiﬁn?;nt_ Gram Panchayats and the Andhra Pradesh Mandala
. Praja Parishads, Zilla Praja Parishads and Zilla
Prapalika and Abhivrudhi Samecksha Mandaks
{Amendment) Act, 1590. '

"(2) 1t shall be deemed to have coms into ",forcc
on the 25tk January, 1990.

ﬁm&g‘:ﬂt . 2. In ihe Andbra Pradesh Gram Pamhavats Act,
9-A, Act2 1964, in section 9A, for the exprcssmn “affer the 25tk
- of196.  January, 1990”7, the expression “after the 25th
January, 2000 shall be substituted. ‘

A;ng‘dmcnt 3. In the Andhra Pradesh Mandzia Praja Parishads,
aoasss Zilla Praja Parishads and Zilla Pranslika and
of 1986. . Abhivrudhi Samecksha Mandals Act, 1986, in seciicn
914, for the words “on the expiration of a poriod

of ten years from the commepcement of this Act”,
the expression “after the 25th January, 2000" shall

be substituted. '

Sepsalof 4. The Andhra Pradesh Gram Panchayats and

of 1990. the Andhra Pradesh Mandala Praja Parishads, Zdla
Praja Parishads and Zilla Pranalika and Abhl'.rrudh.l
Sameeksha Mandals (Amendment) Ordinance, 1990
is hereby repealed, - ‘ -

P. V. VIDYA SAGAR,

Secretary to Govemment,
Law and Legislative Aftalrs
Law Department.



THE ANDHRA PRADESH MANDALA PRAJA PARISHADS
ZILEA PARISHADS AND ZILLA PRANALIKA AND

ABIVRUDHI SAMEFKSHA MANDALS (AMENDMENT)
ACT, 1991.

ACT No. 5 of 1991 *_ -
[22nd January, 1991]
An Act further to amend the Andhra
Pradesh Mandala Praja Parishads, Zilla
Praja Parishads and Zilla Pranalika and
Abhivrudhi Sameeksha Mandals Act, 1986.

BE 1t enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty first year of the Republic
of India as follows:-— .

% Recelved the assent of the Governbr\gn\:e 38-01-1991,
For statement of.cbject and reasons pleasé™ .‘e" the Andhra
Pradesh Gazette, :Part IV-A, Extraordinary, dated 24-09-1990

at page. 7 4 9.

0156 (651
3.
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Short 1. This Act may be called the Andhra

title.Pradesh Mandala Praja Parishads, 2illa
Praja Parishads and Zilla Pranalika and
Abhivrudhi Sameeksha Mandals (Amendment)
Act, 1991.

Amendrent 2. In the Andhra Pradesh Mandala Praja

of sectionParishads, 2illa Praja Parishads and

5 Act 31 2illa Pranalika and Abhivrudhi Sameeksha

of 1986. Mandals Act, 1986 (hereinafter referred

to as the Principal Act), in section S,

in sub-section {(2), in the Explanation,

in item (iii), after the. word "Munici-

pality", the expression “or a local area

declared as a notified area under szec-

Au 6 of tion 385-A of the Andhra Pradesh Munici~
1965, palities Act, 1965" shall be inserted.

Amendmen?
oj section
26.

3. In section 26 of the.pPrincipal Act;~

{1) in sub-section (1}, in clauwse
(a), for the words.“"for the purposes of
this 3ct,", the words “for the purposes
of implementation of the resclutions of
the Mandala Praja Parishads”, shall be
substituted;

(ii} tec sub section (7), the Joliow-
ing provisos 3hall he added at the- end,
namely :-

»"Provided that no meeting of the
Mandala Prazja Parizhad zhall be convened
an any day declared by tho Governmenit oa

& wpavlsy anlidsy ont Zuring thae pernicd
1 which 2he legislavive Sosenbly o
either ¥ougs of Pariiament is in sagnior .

Provided Fuvthevxw that in reckoning
any such pericd of sixty days oxr the
period of thirty days following such
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‘period as the .case may be referred to
above, any public holida¥ and any period
during which the Legislative Assembly of
the State, or either House of the Parlia-
ment is in session shall be excluded™r.

(iii) after sub-seéction (7}, the
following sub-~section shall be added,
_namely :-

"{8) Where the District Development
QOfficer is satisfied that the President
or the person for the time being exerci-
sing the powers and performing the
functions of the President has ex facie
ceased to be the President, or as the
case may be, ceased to exercise the
powers and perform the functions of the
President under sub-section (7}, he
shall forthwith intimate that fac¢ct by
registered post to the President or such
perseon”.

4. In section 44 of the principal Act,
in sub-section (1},-

{i) in the opening paragraph for the
words "by the members of the Zilla Praja
Parishad"; the expression "by the members
of the Zilla Praja Parishads other than
the member specified in clause (vi} of
sub-section (3) of section 43" shall ba
sunstituted;

(i3 im ©he sixth proviso,  On nhe
explanetion. =n dwam (1ii}, .
wora “Maniecipalitv", the ewor X
a local ares decliered as a nonilisd aces

Yol

Amendrent
of section
42,

under section 389 A of the Anchia Pradeshiact 6
Municipalities Act, 1935" shall Dbe/of 1965.

inserted.
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Amendoent 5. In section 51 of the principal Act,

of sectioniin sub-~section (2}; in clause (b), for

51. ‘the words "members of the Parishad", the
expression ‘"members of the Parishad
other than the member specified in clause
{vi) of sub-section (3) cof section 43"
sh2ll be substituted.

Amendment .
of section
57.

6. In Section 57 of the principal Act:-

{1) in sub-section (1), in clause (a)
for the words "for the purposes of this
Act", the words "for the purposes of
implementation of the resolutions of the
2illa Praja Parishad cr any’  Standing
Committee therecof”, ghall be substituted.

(ii) to sub-section (6), the follow-
ing provises shall be added at the end,
namely :-

"Provided that no meeting of the
Zilla Praja Parishad shall be convened
on any day declared by the Government -as
2 public héliday and during the periocd
in which the Legislative Assembly or
either House -of -Parliament 1is in
session: :

Provi&edf further <that in reckoning
any such period of minty days or the
period of thirty days following such

period as the case may be referred to .

above, any public holiday and any period
during which the Legisldtive Assembly of
the State or either House of the Parlia-
ment is in session shall be. excluded”.

(iii} after sub-section (6}, the
following sub-section shall be added,
namely s:-

R
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'(7) Where the District Collector is
satisfied that the hairman or the person
for the time being exercising the powers
and performing the functions of the
Chairman has ex-facie ceased to be the
Chairmar, or as the case may be, ceased
to exercise the powers and perform the
functions of the Chairman -under sub-
section (&), he shall forthwith intimate
that fact by registered post @ the
Chairman or such person",

7. After section 6& of the Principal
Act, the following section shall be
inserted, namely :-

sPower of Government 66 A« (1) Notwithstanding
to fssve directions® anything contained in

this Act, .it shall be
competent for the Government to issus such
directions as they may consider necessary
to the Mandal Development Officer or the
District Development Officer for the

Inserlion
cof new
sectign
665,

proper working of the Mandala Praja

Parishad or as the case may be the Zilla
Praja Parishad or for the implementation

of the resolutions thereof and the,

Mandal Develcpment ©Officer or as the
case may be, the District Development
Officer shall implement those directions,
failing which, he shall be liable for
disciplinary action under the relevant

rules.

{(2) The President of the Mandala Praia
Parishad or as the case may be, the
Chairman of the Zilla Praja Parishad
shall ensure that the Mandal Pevelopment
Officer or as the case may be the District

s
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Development i ficer- implements the
directions issi:d by the Government
under sub-sectic1 {1} and shall not do
anything in deroyation to the directions
of the Government aforesaid. iThe Presi-
dent or the Chairman who contravenes the
provisions of +this section shall be
deemed to have wilfully omitted or
refused to carry out the orders of the
Government for the proper working of the
Mandal Praja Parishad or as the case may
be the Zilla Praja Parishad within the
meaning .of section 38 or as the case may
be section §7 of this Act".



THE ANDHRA PRADESH MANDALA PRAJA PARISHADS,
ZILLA PRAJA PARISHADS AND ZILLA PRANALIKA AND
ABHIVRUDHI SAMEEKSHA MANDALS (AMENDMENT)
ACT, 1992, *

ACT Neo. 22 OF 1992.
[30th  Septeniber, 1992.]

An Act further to amend the Andhra Pradesh Mandala Praja Parishads,
Zilla Praja Parishads and Zilla Pramalika and Abhivrudhi Sameekshz
Mandals Act, 1986. . &

- Be it enacted- by the Legislative Assembly of the State of Andhra
Pradesh in the Forty-third Year of the Republic of India as follows i—

1. Short title and commencement.—(1) This Act may be called the
Andlira Pradesh Mandala Praja Parishads, ‘Zilla Praja Parishads and
Zilla Pranalika and Abhivrudhi Samecksha Mandals (Amendment)
Act, 1992, ’ - .

(2) It shall be deemed to have come into force on the 15th April’
1992. : )

2. Omission of section T, Aect 3} 01 1986.—In the Andhra Pradesh
Mandala Praja Parishads, Zilla Praja Parishads and Zilla Pranalika and -
Abhivrudhi Sameeksha Mandals Act, 1986 (hercinaler referred to as
the principal Act,), section 7 shatl be omitted.

3. Amendment of section 8.—In scction 8§ of the princi’pal Act, the
proviso to clause (i) shall be omitted.

4. Omission of section A5, —Section 45 of the principal Act shall be
omitted.

——

_s“-Rogeivcd the asseni of the Governor an the 2%k September, 1992 For slatement
of Objects and Reasons, Please Sce the Awdira Pradesh Guzette, Extruordinary, dated
he 18th Sepr, 1992, Part IV-A. Page 3. -
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5. Amendment of section 47.—-In section 47 of the principal Aet, the
proviso to clause (iti) shall be omitted,

6. Amendment of section 76.~-In section 76 of the principal Act,
sub-section (I}, the words ““or the extended term there of” shall  be

omitted.

1. Repeal of Ordinance 5 of 1992.—The Andhea Pradesh Mandala
Praja Parishads, Zilla Praja Parishads and Zilla Pranalika and Abhi-
rudhi Sameeksha Mandals (Amendment) Ordinance, 1992 is hereby
repealed. - :
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